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INTRODUCTION 

I, the Chainnan, Estimates Committee, having been 
..authorised by the Committee to submit the report on their 
behalf, present this Hundred and twenty-sixth Report on 
the Ministry of Food and Agriculture-Department of Food. 

2. A statement showing an analysis of the recommenda
:tions contained in this Report is also appended to the report 
(Appendix XIV). 

3. The Committee wish to express their thanks to the 
Secretary of the Ministry of Food and Agriculture (Depart
ment of Food) and other officers of the Ministry for placing 
before them the material and infonnation that they wanted 
in connection with the examination of the estimates. They 
also wish to thank Shri Asoka Mehta, M.P., representatives 

. of the Federation of All India Foodgrains Dealers' Associa
tions, Delhi and of Andhra Pradesh Rice Millers Association, 
Vijayawada for giving evidence and making valuable 
. suggestions to the Committee. 

NEW DELHI,' 

March 24, 1961 
·Chaitra 3, 1883 (Saka). 

(t) 

H. C. DASAPPA, 

Chairman, 
Estimates Committee. 



I. ORGANISATION AND FUNCTIONS 

A. Organhatloa 

The Department of Food came into existence on the 
2nd December, 1942. The Ministry of Food and Agricul
ture consists of two Departments viz., the Department of 
Food and Department of Agriculture. Each has a Secretary 
to Government as its administrative head. 

2. The main functions of the Department of Food are-- Function or 
the Deput-

(i) Arranging purchase and import of foodgrains meat. 
from abroad according to necessity. 

(ii) Procurement of foodgrains within the country. 

(iii) Control and regulation of the prices of food
grains in the country and taking necessary steps 
to maintain them at reasonable levels. 

(iv) Maintenance of the Central Reserve of food
grains, conservation of grains at all stages of 
handling, movement of foodgrains within the 
country. 

(v) Clearance, storage and distribution of foodgrains 
imported from abroad or proc!lred internally. 

(vi) Hiring and construction of suitable storage 
accommodation in the country and planning 
thereof. 

(vii) Procurement of foodgrains, foodstuffs and pro
cessed food articles for Defence requirements. 

(viii) Control on the development and regulation of 
the Sugar and Vanaspati Industries as exercised 
under the Industries (Development and Regu
lation) Act, 1951. 

(ix) Fixation of prices of sugarcane, ~ugar etc., and 
distribution of sugar. 

3. The Department of Food has under its 
following Attached and Subordinate Offices:-

(a) A ttached Offices: 

control the Attached 
and Sub-
ordinate 
Offices. 

(i) Directorate of Sugar and Vanaspati. 

(ii) The Pay & Accounts Officer, Bomba~· 
CaJcutt,l/New Delhi. 



Staff 
Position. 

Changcs in 
Adm:nistra
tlvc set-up 
since April, 
1960. 

(b) Subordinate Offices: 
(i) The Regional Director (Food), Western 

Region, Bombay. 

(ii) The Regional Director (Food) , Eastern 
Region, Calcutta. 

(iii) The Regional Director (Food), SouthelD 
Region, Madras. 

(iv) The Regional Director (Food), Northern 
Region, New Delhi. 

, (v) Office of the Food Attache, Embassy of India 
in Burma, Rangoon. 

(vi) Office of the Joint Director (Food) Madhya 
Pradesh, Bilaspur. 

( vii) Office of the Deputy Director, Grain Storage 
Research and Training Centre, Hapur. 

(viii) Office of the Assistant Director (Food), 
Chandigarh. 

(ix) National Sugar Institute, Kanpur. 

This repart deals with the Secretariat of the Department 
and subordinate offices except the National Sugar Institute 
which is being dealt with in a subsequent report. 

B. Secretariat 
4. A chart showing the organisational set-up of the 

Department of Food is given in Appendix I. A statement 
showing the sanctioned as well as the number of posts filled 
in the Secretariat of the Department J!S on the 1st April 
1958, 1959 and 1960 together with their scales of pay is 
given in Appendix II. The actual strength of staff as on 
1st April, 1960 was 104 Class I, 59 Class 11 (Gazetted). 
309 Cla'is II (non-gazetted). 465 Class III and 290 Class 
IV. 

5. The Committee understand that the following import
ant changes have taken place in the Secretariat of the Depart
ment since April. 1960:-

(a) A new post of Joint Secretary (Sugar) has bc~n 
created in the Department. 

(b) The post of Deputy Secretary (Manual) and 
the Manual Cell have been abolished. 

( c) The Financial Advisers and the Sections under 
them who formed part of the Department of 
Food have returned to the Ministry of Finance 
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(Department of Expenditure). They will 
W'vrk a., Iutein:!l as well as External Financial 
Advisers. 

( d) The post of Officer-on-Special Duty (Engineer
ing) and most of the staff under him have been 
transferred to the C.P.W.D., where a post of 
Additional Chief Engineer (Food) (with a 
special wing to deal with storage construction) 
has been created. 

(e) The post of Deputy Director (Sugar) under 
Director (Budget, Finance and Co-ordination) 
has been abolished. 

6. The Committee observe that there are four to five roo ~1 
tiers of supervisory officers obtaining in the Department. le'ref:v'80J7 
For example, there are as many as five supervisory levels . 
(Sectio:l Officer-Assistant Director-Deputy Director
Directo;--O.S.D. and Deputy Secretary/Chief Director) in 
the Budget, Finance and Coordination, Ports and Depots, 
Storage and Inspection Sections and Army Purchase Orga
nisation. and four levels (Section Officer-Assistant Director 
-Deputy Director--Chief Director) in the Directorate of 
Movement. They were informed that level jumping had 
been adopted in the Ministry to some extent. The Com-
mittee fail to see the need for papers to pass through so 
.many supervisory officers. They apprehend thor a set-up 
,providing for too many supervisory levels lends itself to 
delay in difposai and even evasion of responsibilities at 
lower levels raiher than making for efficient functioning. 
The Committee suggest that the number of levels may be 
reduced and that level jumping may also be resorted to in 
greater measure. In pa1'llicular. there appears to be little 
justification for Section Officers in the scale of Rs. 350--
900 submitting files through the Assistant Directors in the 
scale of Rs. 400-950. If it is considered desirable to hm'e 
the A ssistant Directors in the headquarters of ~he Depart-
ment so as to enable them to gain secretariat experiellc.e. 
sections could well be placed directly under their charge. 

7. The Committee note that there are two posts, one Director 
·of Director (Procurement) and the other of Under Se~re- ~::)~~d 
tary (Procurement). in the Secretariat. It was stated in Under Secre
evidence that while the main duty of the Director (Procure- rary (pro-

) d I . h' 1 . h fi ld curcment). ment was to ea WIt vanous matters re at 109 to tee 
organisation and to tour about and see the work that was 
going on in the Procurement regions, the Under Secretary 
(Procurement) dealt with work pertaining to the issue of 
Government orders on such matters as fixation of prices, 
,disputes with contractors etc. 
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8. The Committee understand that procurement of fcod
grains by the Government of India in Andhra Pradesh and' 
Orissa has been given up. While the Procurement Unit 
in Orissa has been abolished, the Procurement Unit in 
Andhra Pradesh is in the process of being wound up. The 
Commilltee suggest that in view of the reduction in the 
internal procurement work, Government may examine the 
need for the existence of two separate posts viz., Director 
(Procurement) and Under Secretary (Procwement) and 
other staff for handling procurement work in the Secretariat 
of the Depafltment and effect suitable econom)". 

Und~ Sec- 9. The Committee understand that 4 Under Secretaries =:iaua- have been provided for administration work and one whole-
tion IDd time Under Secretary for welfare work in the Secretariat of· 
'Welfare). the Department. The total number of men eniployed in 

the Department of Food are as follows:-

J 

Claaa IV 
Staff. 

As on 1-4-1960 
--------- ._----_._---_._--

Class I Qass Qass Total 
and II III IV 

f) Secretariat . 472 465 290 1227 
2) AttachedOffice 69 179 56 304 

(Directorate of Sugar & 
Vanaspati). 

(3) Subordinate Offices 197 52 31 4937 10365 

TOTAL· 738 5875 5283 11896 ------- . ----------.---. 
It will be seen from the above that majority of the staff 

(89·9%) are employed in the subordinate and attached 
offices and that a large proportion of them (97·5%) belong 
to Class 111 and Class IV in respect of whom the Heads of 
these Offices enjoy appointing and disciplinary authority. 

Considering tilal Ihe number of staff. whose administra-
tion work has to be dealt with at the Secretariat level is not 
very lorge. the Committee feel that there is not adequate 
juslification for employing 5 Under Secretaries for this work. 
They would. there/ore, suggest that the Department may. 
examine tllis matter at an early date with a view to effect 
economy. 

10. The Committee find that most of the Sections of 
the Department of Food have each one daftri and one peon. 
They were informed during the course of evidence that the 
Mini'itry had attempted messenger system to some extent 
and had in result made some economy. In this connection. 
the Committee would like 10 refer to the recommendations· 
made in para 24 of their 76th Report to tile efJect that the 
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Strength 01 Class IV stafJ may be reduced by adjustment 0" 
the basis of 1 daftr; and 1 peon for two sections to begin 
wi/h. The Committee have reiterated this recommendation 
in a number of subsequent reports. The Committee would 
urge the Department to examine the strength of Class IV 
staD in the light of aforesaid recommendations. 

11. The Committee understand that the Department of t:~e: "'. 
Food was last reviewed by the Special Reorganisation Unit Rcoraaniu
in 1952. The Committee consider that it is time to have tiOD l1ait. 
another review carried out early, ptJrtlicularly in the context 
of the decision to place the Dept1fltment on a permanent 
looting. 

C. Subordinate Oftices 

(a) Regional Directorates (Food) 
12. There arc four Regional Directorates (Food). Their P.DCtI_~ 

functions arc given below:-

(i) Supervision of arrangements for reception of 
grain, fertilisers and gifts from abroad; 

(ii) (a) Arranging for proper storage, preservation 
and maintenance of foodgrains, both 
imported and indigenous; 

(b) Arranging for acquisition of suitable si~ 
for construction of storage godowns and 
hiring of storage accommodation. 

(iii) Distribution of foodgrains from Central stocl.:s 
to State Governments, Flour Mills etc. 

(iv) Collection of open market prices and communi
cation to the Centre. 

(v)· Supervision of distribution of food grains through 
Fair Price Shops. 

(vi) Control and supervision of the operation of 
licensed Flour Mills. 

13. The jurisdiction of each Regional Office IS as Juriidictioll' 
under:- of RelionU 

Officea. 
(i) Office of the Regional Director (Food) Ea.rlern 

Region, Ca/clilta 

West Bengal, Assam, Bihar, Orissa, Tripura 
Manipur, NEFA and Andaman ~ud ~icGba; 
Islands. 
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(ii) Office of the Regional Director (Food) Western 
Region, Bombay 

Maharashtra, Gujarat and Madhya Pradesh. 

(iii) Office of >the Regional Director (Food) North-
ern Region, New Delhi 

Uttar Pradesh, Punjab, Rajasthan, Himachal Pra
desh and Delhi. 

(iv) Office of the Regional Director (Food) South-
ern Region, Madras 

Madras, Kerala, Mysore, Andhra Pradesh, Pond i
cherry, Laccadive and Minicoy Islands. 

(b) Other Offices 

14. Besides the four regional Directorates, there aJe tour 
other units of this Department whose functions are as 
-under:-

(i) Office of the Joint Director (Food), Madhya 
Pradesh, Bi/aspur 

Procurement of rice in Madhya Pradesh. 

(ii) OUice of the Food Attache, Rangoon 

For looking after the shipment of rice from Burma 
to India in accordance witq the agreements 
for purchase of rice concluded from time to 
time with Burma. 

(iii) Office of the Deputy Director, Grain Storage 
Research and Training Centre, Hapur 

Training of the technical staff in the method of 
grains analysis and preservation of foodgrains 
in storage. 

(iv) Office of the Assistant Director (Food), ChWldi-
garh 

For inspection of the stocks of foodgrains procured 
by the Government of Punjab on behalf of 
the Central Government. 

15. A statement showing the sanctioned as well as actual 
strength of officers and staff of the subordinate offices of the 
Department (class-wise) as on Ist April 1958, 1959 and 
1960 is given in Appendix III. It was stated in evid~nce by 
the representative of the Ministry that the increase of staff 
of the offices of the Regional Directors (Food), Calcutta 
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and New Delhi in 1960 as compared to 195t; was due to 
increase in stocks and storage capacity. For example, the 
Calcutta stocks in 1960 were three times what they used to 
be three years ago. 

16. The Committee are surprised to find that out of ~~= D t 
851, watchmen and 122 stitchers in the office of the Regional staft'. 
Director (Food) Western Region, Bombay, as many as 351 
and 53 respectively were recruited when they had exceeded 
the normal age limit for entry into Government service. The 
Committee were informed by the Ministry that prior to 1957, 
the Department of Food functioned as a temporary depart-
ment and it had not prescribed rules for recruitment to the 
various categories of posts. Further, there was no definite 
bar to the appointment of persons who were above 25 years 
of age so long as the Department of Food was a purely 
temporary department. The Committee have also been 
informed that in about 50 cases the overaged staff were either 
ex-military personnel or had been retrenched from the State 
Civil Supplies Department. The Committee are of the view 
that it should have been possible to frame the rules for 
recruitment earlier so as to afford necessary guidance in the 
matter to the subordinate appointing authorities. 

D. Coorclinadon 

17. During the course of evidence, an impression was Lack o~ co
given to the Committee that there was greater room for ordination. 
coordination than existing at present between the Union 
Ministry of Food and Agriculture and its cougterparts in 
the various State Governments, which is so necessary to 
deal with the food problem and connected questions. It 
was also given out by some non-official witnesses that not 
infrequently the Food and Agriculture portfolio would not 
be held by the more important of Ministers in the States. 
While not wishing to comment on the subject, the Com-
mittee desire to lay special emphasis on the paramount need 
for placing the subject in the hands ot the more experienced 
and competent of ,the Ministers and the need tOl the Centre 
to assure itself of the fullest coordination at State /(Ivels. 



l'lan achieve-
ment. 

II, PRODUCTION, PROCUREMENT AND 

DISTRIBUTION 

A. The Food Problem 
18, The Five Year Plans have included foodgrain 

production targets as their major objectives, The. table 
below indicates the targets of foodgrain production in the 
First and Second Plans: ; 

Year 

1949'"50 : 
(Base year of the First Plan) 

1955-56 : 
(End year of the First Plan) • 

1960-61 : 
(End year of the Second Plan) 

.. _----
Produc

tion target 
(million tons) 

75'0· 
80'5" --_._---_._----

• Original 
··Revised 

19, The actual production of foodgraios from 1949-50 
10 1~58-59 is given below:-

(Million Tons) 
... _-----_. __ . -_._---

Food-
grains 

Rice Wheat All Pulses (Cereals 
cereals and 

Pulses) 

1949'"50 23'7 6-6 48'4 9'2 57'6 
1950-51 20'9 6·6 43'7 8'5 5~ 2 

1955-56 27'1 8·6 54'9 10'9 65. 8 

1956-57 28·6 9'3 57'4 II'4 68·8 

1957-58 ~4'9 7'7 53'0 9'5 62'S 
1958-59 3°'4 9·8 62·6 12'9 75'S 

....... _------
8 
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20. It would be seen from the above that starting from 
.a base of 57' 6 million tons in 1949-50 the First Plan target 
-of 7' 6 million tons of additional production was achieved. 
According to the Economic Survey 1960-61 the agriculturaJ 
season so far has been good and the expectations are that 
the level of foodgrains production in the current year will 
be around 76 million tons. Though the total production 
anticipated to be achieved in the Second Five Year Plan 
would be 1 million tons more than the original target fixed, 
it would be short of the revised target by 4' 5 million tons. 
I t is this gap between the demand as indicated by the 
planned target and supply as indicated by production trends 
which poses the food problem.' As the Foodgrains Enquiry 
Committee put it in their Report of 1957:-

"Experience of implementing the Integrated Produc
tion Programme, however, showed that even the 
ideal of relative food self-sufficiency was in 
itself not capable of easy achievement because 
in practice it turned out to be the 'moving 
target' in a country where the masses of 
population were under-fed and even a small 
increase of production and of income led to a 
substantial increase in consumption." 

21. The target for foodgrains production for Third Plan Third Pivo 
is envisaged tentatively at 100 to 105 miIJion tons which Year Plan. 
would mean an increase of 31 per cent to 38 per cent in 
1965-66 over the production in 1960-61. The Draft 
Outline for the Third Plan indicates the following measures 
amongst others for achieving the targeted production:-

"There should be for each village a production 
plan which includes the fullest use of the irriga
tion facilities provided, arrangements' for 
multiplication at the village level of the principal 
seeds required, production in the village of the 
requisite quantities of organic and green 
manures and distribution of fertilisers." 

The Committee feel that the problem of achieving self-
SUfficiency in foodgrains is not incapable of solution. for 
India has potentially rich physical resources to which must 
be added her human ingenuity and effort. 

B. Need for Family Planning 

22. The phenomenal increase in population as indicated Key Pros
in the table below makes the problem of bridging the gap ramme of 

plan. 
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between food production and food requirements ever more 
difficult:- I 

• . _-_._-----
Population 

Year (in 
millions) ---_._---

1951 362 

1956 391 
1961 431 

1966 480 

1971 528 

1976 568 
-------

In this context the Committee woUld like to draw attention 
to tbe following observations made in the "Draft Outline of 
the Third Five Year Plan":-

"In an economy with low level of income and 
consumption, high rates of population growth 
severely limit the pace of economic develop-
ment ...... The objective of stabilising the 
populntion has certainly' to be regarded as an 
essential element in the strategy of develop
ment". 

It must be further realised that the incidence of growth of 
population is very high in the low income groups and it 
gives rise in addition to economic problems, social problems 
of an acute and extensive nature. The Committee feel that 
the problem of family planning no less than that of food 
production should constitute (I key pro,ramnu fo, thl 
Third and subsequent Five Year Plans. The Committee Is 
gratified to see that the planners are alive to the popula-
tion problem as is evident from the proposed provision of 
Rs. 25 crores in the Third Plan for Family Planning as 
against provision of merely Rs. 5 crores in the Second Plan. 

C. Assesmaent of Production and Consumption 

23. The Committee understand that while the method 
and machinery for as~ing production of foodgrains have 
been impr )ved significantly with the introduction of crop 

*The table is based on the estimates of population growth prepared 
by tJle Central Statistical Oraanisation which have bcon accepted provision
ally as a working basis 0 t:1C' reparation of the Third Plan. 
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cutting surveys, no such scientific assessment has been 
made of consumption requirements of foodgrains. The 
Ministry of Food in reply to a written question of the 
Committee regarding the estimates of consumption of food
grains in India during 1956-57 to 1960-61, grain-wise and 
year-wise, informed the Committee as follows:-

"It is difficult to give a precise estimate of tho 
consumption of foodtp'ains in the country dur
ing a particular penod as in the absence 
of controlled distribution throughout the coun
try, precise information of consumption of 
foodgrains is not available. However, figures 
of offtake of Government stocks are available 
and can be furnished." 

When the representative of the Ministry was asked 
during oral evidence about the estimated consumption re-
quirements of foodgrains, particularly wheat and rice in 
the country, he replied "what is produced is consumed by 
the people. Beyond that I would not be able to .. y that 
this is what the consumption requirements of this country 
is." It is obvious that all efforts to achieve sell-sufliciency 
have essentially to be related to the consumption require-
ments and therefore the necessity for compilation of such 
data cannot be over-emphasised.· 

D Procurement 
24. Foodgrains are procured by the Government of Quantitios 

India through imports as well as internal purchases. Gov- imported. 
ernment have been importing three to four million tons of 
foodgrains during each of the last three years to meet the 
current requirements as wen as build up sufficient stocks. 

The Committee welcome the decision of the Govern- Buffer atock. 
ment to build up a buffer stock of foodgrains. The Com-
mittee understand that the buffer stock would consist of 
four million tons of wheat and one million tons of rice and 
would be so operated as to meet the needs of the people 
for food grains and maintain a reasonable price level. The 
Committee have every hope that the quantum of lood-
grains to be kept in the buffer stock would be determined 
most carefully, in (he light of past experience and having 
regard to the trends of indigenous production and require-
ments. 

25. Internal procurement has been done largely on Quantities 
the basis of requisitioning. levy or voluntary offers. The internally ________________________ pro~ured 

-The Department of food subsequent to tho adoption of this Report 
furnished a note to tho Committee on the eltimated production and con
sumption of food grains, particularly wheat and rice, (Appendix IV). 

2227 (Ail) LS-2. 
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quantities of food grains internally procured on behalf of 
the Government of India since 1957 are given below:-

(in '000 tons) 

1957 1958 1959 1960-
State -----

Rice Gram Rice Gram Rice Ri 
------

Andhra Pradesh 79 171 8S 8 

Orissa 38 216 3 
Punjab 31 101 109 132 
Madhya Pradesh 5 479 391 
Rajasthan . 17 6 

TOTAL 148 17 277 6 889 534 

·upto 3rd Sept. 

The Committee understand that at present only rice 
is procured internally on behalf of the Government of 
India and the procurement is marginal and is being made 
only from Punjab and Madhya Pradesh 

Internal 26. The Committee were informed that after every har
Procwement. vest, Government considered plans for internal procurement 

of foodgrains. With regard to wheat, it was stated that Gov
ernment were of the view that it was not desirable to pro
cure it internally because of the limited production. It was 
added that the Government themselves were putting into the 
market imported wheat at present to the tune of three to 
four million tons every year. As regards rice, it was stated 
that it was difficult for Government to import rice to the 
extent required and therefore they were procuring some 
quantities of it from surplus States within the country. 

-",':-j 

Pri~. 
Contiol. 

E. Food Prices 

27. Food price is basic to the country's economy and any 
variation in the price would not only cause repercussions in 
the availability of foodgrains but would also affect all 
other facets of economy. 

28. The Committee were informed that controlled 
prices of rice and wheat had been fixed by the Central 
Government for certain States in exercise of the powers 
conferred on them by Section 3 of the Essential Commodi
ties Act, 1955. The position obtaining at present in res-



I. 
peet of price control for rice and wheat is broadly as foI-
lows:-

(i) Rice 

Maximum controlled prices for rice and/or paddy are 
in force at present in Assam, Madhya Pradesh, 
Uttar Pradesh and Punjab. In Assam and 
Orissa, minimum prices for paddy are also in 
force. In areas where maximum controlled prices 
are in force, whole-sale transactions at prices 
higher than the maximum controlled prices are 
illegal. In Assam and Orissa purchase of paddy 
from the cultivators at a price lower than the 
minimum prescribed price is not permissible. 

(ii) Wheat 

Maximum controlled price for wheat is not in force 
in any State. Maximum ex-mill prices of 
wheat-products produced by the mills which 
are supplied wheat from Government stocks 
are in force in all States. 

29. The Committee were informed that in heavily sur- ~C~It1 in 
plus States, it was not difficult to enforce the maximum co;C~ 
controlled prices. In such States the prices had a persis- prical. 
tent tendency to sag and the problem with the Government 
was really to support the prices. In the deficit or the mar-
ginally self-sufficient States, however, the State Govern-
ments found it extremely difficult to enforce the maximum 
controllod prices properly. It was stated that the factors 
of demand and supply were found to be too powedul to 
be controlled by merely issuing statutory orders and any 
special measure taken by the State Governments to enforce 
the controlled prices drove the foodgrains underground and 
black-market developed causing avoidable distress to the 
consumers. 

30. The Committee were informed that the procure- Fixation of 
ment prices of foodgrains had been fixed keeping in view- Ppr~remODt . rlcet. 

(a) the procurement prices in force in 1952-53, 
control period; 

(b) the post-harvest prices in 1955-56 and 1956-57; 
and 
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(c) the prevailing market prices at the time of the 
fixation of the maximum controlled prices. 

The Committee note that the prices were not related to 
cost of production. It was stated during evidence that 
the data collected as a result of sample surveys of the 
cost of production was conflicting and unreliable. The 
Committee are not unaware of the difficulties in the way of 
arriving at generalisations from any enquiry into the cost 
of production in the diDerent parts of the country but yet 
they feel that the demand for such an enquiry which is 
insistent may yield very useful and interesting data for 
assessing the cost of production in the diDerent areas fairly 
approximately on which to base the prices. 

~:-=:~~8 31. The Minister of Food and Agriculture had stated 
Adviaory in Lok Sabha on the 23rd August, 1960 that the Govern
CommlttCC. ment were thinking of setting up 2 bodies namely (i) Agri-

Producer', 
,bare of tho 
conaumer', 
price. 

Incentives 
for food 
production. 

cultural Commodities Advisory Committee, and (ii) Far
mers' Advisory Panel to advise the Government on price 
policy and on matters having a bearing on the programme 
of agricultural production. The Committee suggest that 
Government may expedite decision on the question of set-
ting up the ARricultural Commodities Advisory Committee 
and the Farmers' Advisory Panel. 

32. The Committee understand that in a recent report 
of the Agricultural Marketing Adviser on rice it has been 
estimated as a result of a study made in some selected 
olaces that about 71 % to 77% of the price paid for rice 
by a consumer actually goes to the producer. Since such 
a study would provide useful and interesting material for 
determining the fair price of foodgrains, the Committee 
sURgest that Government may arrange to have such a study 
made in respect of wheat and other foodgrains so· as to 
assess what fraction of a rupee charged to the consumer 
goes to the producer and the various intermediaries. 

33. The Committee consider that it might be worth-
while evolving a scheme for giving incentives to the culti-
vator for ste.,pping up production of foodgrains. 

In this context, the Committee would like to refer to 
the following observations made in the Report on India's 
Food Criris & Steps to meet it by the Agricultural pro-
duction Team sponsored by the Ford Foundation-

"As a beginning, we suggest that minimum price be 
established only for rice and wheat-The floor 
price should be announced to cultivator before 
sowing time and remain in effect for one full 
year." 
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It is obvious that if the floor price of foodgrains if meant 
to provide an incentive for increasing food production, the 
announcement should be made sufficiently before the sowing 
season. 

34. The issue price ex-Central stocks of wheat is Rs. 14 Issue l'rices. 
per maund and of common rice, imported as well as inter-
nally procured is Rs. 16 per maund. The prices are inclu-
sive of the cost of bags for delivery ex-godowns or f.o.r. 
destination stations. Fine varieties of rice are charged at 
higher rates. The Committee were informed that taking 
into account the cost of internally procured foodgrains and 
the landed cost of imported grain the issue price of wheat 
and rice had been fixed at a level which was considered 
reasonable for stabilisation of prices of foodgrains in the 
country. The prices fixed for issue of foodgrains from cen-
tral stocks include an element of subsidy. 

35. The figures of loss in trading account during the last Losl in thc 
four years on the basis of quantities issued from central &s:.C::f 
stocks are as under:- Stocks. 

Year 
1956-57 
1957-58 
1958-59 
1959-60 

(Rs. in crores) 
18'48 
23.04 
10'22 
8'82 

It was stated in evidence that roughly speaking the loss on 
sale of imported rice was of the order of Rs. 3 to 4 per 
maund and for indigenously procured rice Rs. 2 to 3 per 
maund. Further there was practically no loss on imported 
wheat as its landed cost plus Government expenses came to 
Rs. 14 per maund which was equal to the issue price of 
imported wheat ex-Central Government stocks. The Com-
mittee suggest that Government may explore ways and means 
of reducing the loss incurred in trading operations parti-
cularly on the indigenously procured rice. 

F. State Tradln& 

36. The primary objective of State Trading iii stated to Profits made 
be "to maintain price levels which are fair to the producer by Stat~s in 
and to the consumer and to reduce to the minimum the foodanlDl. 
spread between the price received by the farmer and the 
price paid by the consumer". The Minister of Food and 
Agriculture stated in the Lok Sabha on lst September, 1960 
that in Punjab and Madhya Pradesh the respective State 
Governments purchased wheat at Rs. t 4 per maund and sold 
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it at Rs., 17 per maund. He also stated that "the Punjab 
Government made a profit of Rs. 60 lakhs last year on 
account of State Tra_wng by buying and selling". The re
presentative of the Ministry stated in his evidence before 
the Committee that the statement of the Minister was based 
on some information supplied earlier but later on Punjab 
Government had intimated them that the information was 
not correct and the profit was only Rs. 3 lakhs. 

The Committee were glad that the disquieting indica-
tions given earlier of unconscionable profits made by state 
trading in foodgrains have not been confirmed. In their 
view, if trading in foodgrains is taken up by a State it ought 
not in any case be used as a means of making profit. 

No record of 37. It was stated by the representative of the Ministry 
\profit andd b in his evidence that Central Government did not have a 
oss IDa e y . fi d b h S States. record of the pro t and loss rna e y t e tate Governments 

State Trad
in, Scheme. 

on account of State Trading in foodgrains. The Com-
mittee consider that it would be desirable for the Central 
Government to keep themselves informed of the results of 
state trading. 

38. In pursuance of the resolution passed by the 
National Development Council in November 1958 to socia
lise the wholesale trade in foodgrains and to work out the 
details of a scheme for the implementation of that decision, 
a Working Group under the chairmanship of the Food 
Secretary was constituted. 

The State Trading scheme as finally approved by the 
Government after taking into account the report of the 
Working Group envisaged:-

(i) an ultimate pattern of State trading; and 

(ij) an interim scheme. 

Ultimate pattern: The ultimate pattern will consist of 
a system which provides for the collection of the farm 
surpluses through service cooperatives at the village level 
and channelling of the surpluses through the market co
operatives and the apex marketing cooperatives for distribu
tion through retailers and through consumers' cooperatives. 
The ultimate pattern will be achieved only after the co-ope
ratives are properly developed at various levels. 

Interim Scheme: Till the cooperatives are fully deve
loped and the ultimate pattern of State Trading in food
grains is achieved. the interim scheme envisages licensing 
of the wholesale traders and processing industries throughout 
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the country and acquisition progressively of larger propor
tions of the marketed surplus by the Government with a 
view to controlling the market effectively. 

It was stated in the Annual Report of the Ministry of 
Food and Agriculture, (Department of Food) for 1959-60 
that "the experience of state trading was not quite happy". 
The Secretary, Ministry of Food and Agriculture stated in 
his evidence, "State Trading has practically been given up 
by every body. We are only procuring some smaJJ stocks 
of rice." 

In this context, the Committee would like to endorse 
the view expressed by the Mini~ter of Food and Agricul-
ture in the Lok Sabha or. the 1st September, 1960 that 
State Trading "is a means to an end and not an end in it
self." 

39. The Committee find that with the decision on State Stock 1le
trading, wholesalers and millers were licensed throughout \V~:':~lcn 
the country. Under the licensing orders of the State Gov- . 
ernments, the wholesalers are required to maintain proper 
accounts and to submit returns of stocks to the respective 
State Governments. The representative of the Ministry 
admitted during evidence that the returns were submitted 
by the dealers but they were not always checked. He also 
stated that very few States had thought it worthwhile to set 
up any large inspectorate for checking up these returns 
because the view they took was "if they (foodgrains) are 
not procured or requisitioned, why should we (States) 
bother about them." 

It is obvious that licensing by itself is of little value un-
less the conditions of licence are enforced. The importance 
of checking and analysing these returns by the State Gov-
ernments cannot be over-emphasised. 

G. Food Zones 

40. With a view to regulating the distribution of food- Concept of 
grains in the country, Government have created a number of zonca. 
zones and cordons. A note stating the latest position re-
grading food z~ and cordons is given in Appendix V. 
It was stated ;n ~nce that so far as wheat was concerned, 
it was quite possible to have the entire country as a single 
zone because of the large stocks held by Government, but 
in regard to rice, it was not possible to give that assurance 
as the GovefD.ID.ent stocks were relatively small as com-
pared to m arleet supplies. It was further stated that the 
zones .were expedients to be resorted to if circumstances so 
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warranted and that Government were gradually trying to 
eliminate the zones with the cooperation of State Govern
ments. .It was added that the matter was continuously 
being exa mined particularly after each harvest. 

H. Distribution 

(a) Procedure for Distributioll 

Dfatributi,?n 41. There is no statutory rationing of foodgrains in 
offoodgralD. any State at present. Government distribution of foodgrains 

is undertaken only through fair price shops in areas where 
prices tend to go up beyond reasonable limits. In certain 
important urban centres, where central reserve depots are 
located, foodgrains are issued by the Centre direct to retai
lers nominated by the State Governments. For other places, 
bulk. supplies are given to the State Governments, who 
arrange retail distribution. In the case of wheat, issues are 
also made to roller flour mills, which are required to sell 
the products at prices fixed by Government. It is pri
marily the ~uty of the State Governments to appoint the 
retailers for distribution of foodgrains through the fair 
price shops. 

Cooperative 
So;icties/ 
Gram 
Panchayats 
to be pre
ferred. 

I D8pection. 

(b) Fair Price Shops 

42. The number of fair price shops functioning at the 
end of 1957, 1958, 1959 and 1960 is 37,591, 45,631, 
51,01 and 51,138 respectively. 

43. The Committee are of the view that cooperative 
societies/gram panchayats, wherever they are efficient, 
should be given preference for running fair price shops. 
They suggest that the Government of India may commend 
this principle to the State Governments. 

44. The Committee were informed that the primary 
responsibility for exercising supervision on the working of 
the fair price shops was that of the State Governments. 
They had appointed the requisite staff for that purpose. The 
system of Central inspection of fair price shops in the States 
was started towards the end of 1956, as the Government of 
India thought it desirable to ensure that the benefit of sub
sidised foodgrains issued from these shops was actually 
passed on to the consumer to the maximum possible extent. 
The staff of the Central Government's inspection organisa
tion consisted of supervisors and inspectors with some senior 
staff for their control. The function of the Central inspec
tion staff was to carry out test check or inspection. 
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45. With a view to avoiding duplication of work and Teat Inspec 
division of responsibility with the State Governments, it was tlon. 
decided in April 1958 that the Central staff for inspection 
work should be progressively reduced in areas where the 
State Governments' staff was adequate for the supervision 
of the fair price shops. Accordingly the Central staff was 
either reduced or withdrawn from States in the South and 
transferred to other States. The question was further 
examined in April 1959 and since the State Governments 
had appointed adequate inspection staff in their jurisdictions, 
it was decided that the inspection carried out by the Regional 
Directors should be in the nature of test inspection. 

46. The Committee, however, find from the following I~ection 
table that there were 111 Central Government Fair Price ~~d :s be 
Shops Inspectors as on 1st April, 1960 as against 140 on Ist U • 

April, 1958, which means that there had been reduction of 
29 inspectors during the period 1st April, 1958 to 1st April, 
1960:-

As on 1st April 
Office 

1958 1959 1960 

Ftegio~ Director (Food) Southrern Ftc-
gion . 20 

Ftegio~ Director (Food) Northern Fte-
gion . 32 32 30 

:Regional Director (Food) Western Zone 38 38 33 
Ftegional Director (Food) Eastern Zone 50 50 48 

140 120 III 

The Committee suggest that the number of Inspectors 
may be reduced further in accordance with the decision of 
the Government referred to in the preceding paragraph. 

47. It was stated in evidence that it had been left to the Fixation of 
State Governments to fix the retail prices of foodgrains sup- retail price •. 
plied to them by the Government of India at uniform prices 
f.o.r. destination (see paragraph 34) for distribution through 
fair price shops. The Committee suggest that the Govern-
ment of India may consider the desirability of laying down 
guiding principles for determining the retail prices of food-
grains supplied to the State Governments. In this context 
the Committee would like to draw attention to the Sugar 
Price Control Order (G.S.R. SOl lEss. Com. dilted the 23rd 
f4pril, 1960) which lays down the margin for fixation by 
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District Magistrmes 0/ retail price of sugar supplied to autho-
rised dealers from sugar factories in controlled areas. The 
Committee feel that if margins are similarly laid down for 
fixation of retail price of foodgrains ex-fair price shops, it 
would obviate the chance 0/ anyone making undue profits 
out of stocks supplied by the Central Government. 

Price List 48. It was stated in evidence that the fair price shops 
at Samples. were required to display a price list of articles with samples. 

The Committee suggest that Government may ensure that 
the price lists of articles with sealed samples are duly dtr-
played by fair price shops. 



Ill. IMPORT, CLEARANCE AND STORAGE OF 
FOODGRAINS 

A. Imports 

49. Government have been importing foodgrains for thcPoodgraiD8 
last several years to supplement indigenous production. The mported. 
following table shows the quantity and value of foodgrains 
shipped during the period 1956-57 to 1959-60:-
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SO. A note stating briefly particulars of the various a~ ApiemCDta. 
ments/arrangements under which foodgrains are imported at 
present, the quantity and value of the foodgrains to be sup-
plied under each such agreementj arrangement and quantity 
and value of the foodgrains actually shipped upto 31st 
August 1960 is given in Appendix VI. An important agree-
ment (P.L. 480) for import of foodgrains was signed bet-
ween India and U.S.A. on the 4th May, 1960. Under this 
Agreement 17 million tons approx. of foodgrains (16 mil· 
lion tons wheat and 1 million tons rice) are expected to be 
purchased by the Government from U.S.A. during the period 
1960-64. 

51. It was stated in evidence by the representative of the Workin, of 
Ministry that no particular difficulty had been experienced Apcenienta. 
in the working of the various agreements regarding the im· 
port of foodgrains during the last three years excepting that 
there was a shortfall in supply of rice by Burma. 

B. Inspection of Foodgndns 

52. A note detailing the inspection arrangements in res. Inspection 
pect of foodgrains made in the exporting countries and at ~r:~
the unloading centres in Indian ports is given in Appendix 
VII. 

The Committee note that while there are no arrange
ments for inspection by Indian Government inspectors of 
foodgrains at the time of shipping from the U. S. A.. Canada 
and Australia, in the case of imports from the U.A.R., Gov
ernment of India had posted an officer with 4 inspectors, 
who inspected the quality of rice in the mills and carried out 
an inspection at the time of loading, side by side with the 
official agency of the U .A.R. 

It was explained in evidence that in U.S.A., Australia 
and Canada there was a Federal Agency jStatutory Board of 
the States concerned for the inspection of foodgrains and 
issue of certificate before despatch. In the U. A. R. as there 
was no such statutory agency etc., Government of India 
had posted inspectors for inspection. It was further stated 
that if inspection by Indian Government inspectors was to 
be carried out at the time of shipping of foodgrains from 
the U. S. A., it would be necesary to employ a large Dumber 
of staff involving substantial expenditure. 

53. nie Committee understand that DO tests are carried Need to tClt 
out on landing of imported foodgrains in India to make sure ~~triti'rl 
that the nutritional value is intact and has not been adverse- imp'::rt~d 
ly affected either by long storage in exporting countries, or foodgra,im. 
in transit. They suggest that the desirabili.ty of carrying out 
such tests may be examined. 
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54. The Committee understand that there have been 
cases in which food grains imported from abroad have not 
conformed to the agreed specifications in recent years. A 
statement showing particulars of the cases pertaining to the 
period from 1956-57 onwards is given in Appendix VIII. 

The Committee observe that live infestation had been 
noticed in 1,97,313 tons of wheat imported from U. S. A. 
and 2,26,166 tons of wheat imported from Australia and 
that there was higher foreign matter or dockage in 2,94,689 
tons of wheat imported from the U. S. A., in recent years. 
These cases were brought to the notice of the appropriate 
U.S. and the Australian authorities who it was stated- had 
taken necessary action. As regards the presence of high 
percentage of foreign matter or dockage in imported wheat, 
It was stated in evidence that in the middle of 1960 as a 
result of pressure from the importing countries an amend
ment had been introduced in the U.S. specifications, accord
ing to which if the buyer so wished the foreign matter and 
dockage present could be mentioned on the inspection certi
ficate. 

The Committee consider that it should have been possible 
to seek a revision of specifications much earlier. They sug-
gest that an analytical study may be made of the common 
defect.r and shoNcomings which are noticed in the imported 
foodgrains with a view to revising the specifications and 
thereby ensuring that such defective foodgrains do not find 
their way into India. 

Inspection 55. The Committee are surprised to find that it takes a 
:~s.' t~ be total period of 2 to 3 months after the unloading of food-

Ite. grains from .vleamer to complete inspection of its quality 
coordinate the results and to arrive at necessary decisions. 
There is consequential delay in lodging of claims as also in 
the disposal of damaged foodgrains. The Committee suggest 
that Government may take immediate steps to expedite the 
process of inspection. The representative of the Ministry 
agreed that the period of two to three months was on the 
high side and that it should be possible to reduce it. 

Damaged ~6. The Committee note from a statement (extract at 
foodgrainl. Appendix IX) supplied by the Regional Director (Food), 

Bombay that in several cases of imported fO<Xlgrains there 
has been a time-lag of several months between the date of 
arrival of damaged foodgrains in the godowns, the decision 
10 dispose them of and their actual delivery. For example. 
in the case of foodgrains discharged in 1959 by "Wang 
Governor" as many as 12 months were taken while in the 
case of "African King" the time-lag was of the ordor of 18 



months. The price obtained for the sales was also very 
low. It is obvious that the delay in reaching decision about 
the disposal of damaged foodgrains is apt to result in their 
further deterioration and consequent depression in price. 
The Committee consider it unfortunate that long delays 
should have been allowed to occur in the disposal of damaged 
foodgrains. They were informed that recently it had been 
deeded by the Government to appoint rate running contrac-
tors who would buy stocks 0/ damaged foodgrain.t of vario", 
categories at a fixed accepted rate. To start with, this system 
was being introduced in Bombay. The Committee recom-
mend that i/ the experiment at Bombay is found to be suc-
cessful it may be e~ended to other places. 

C. Shipment 

57. The import of foodgrains affords a good opportunity Quantities 
CO build up Indian ship'ping business, but yet not much ad- 01' ~ood
vantage is being taken of it as would be seen from the gral~ed b 
following table:- I:fIan a~d 

foreigD 
(figures in '000 tons) Vessell. 

Total Qty. Qty. carried Percentage Percentage Percentage 
carried by by Indian of qty. im- offreight offreight 

year both Indian vessels ported in paid to paid to 
and foreign Indian Indian foreign 

vessels vessels vessels vesse 

1956-57 2127'8 472'1 22'2 12'2 87'8 

1957-58 3640'0 483'2 13'3 8'2 91 '8 

1958-59 3424'3 325' 1 9'S 5 8 94'2 

19S9-00 3763'0 53°·8 14' 1 9'S 90'S 
---

58. It was stated in evidence that there were already Gr t 

instructions that Indian ships should be given first preference of i!d~ 
for movement of cargoes on government account. It was VClsela de.it
stated that the Indian shippers were interested only in able 
carrying foodgrains from nearer countries and that hardly 
any Indian ships were forthcoming for carrying food grains 
fom the U,S.A. One of the difficulties apart from the 
paucity of Indian owned ships was the non-availability of 
sufficient cargo from India for export through Indian owned 
vessels to U.S.A, 

The Committee were informed that there were two 
Committees, namely, the Executive Committee and the 
Chartering Committee functioning under the aegis of the 
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Shipping Co-ordination Committee of the Ministry of Trans
port and Communications, whose functions were to allocate 
cargoes to all Indian ships and to fix foreign ships for carriage 
of the cargoes that could not be allocated to Indian ships. 

The Committee consider tm.zt ~ the percentage of food-
grains imported in Indian vessels as compared to the total 
quantity of imported foodgrains is very small, it is impera-
tive that determined eOorts are made to increase the Indian 
tonnage and ensure that greater use is made of the Indian 
vessels for importing foodgrains. 

l'anken 59. The Committee are glad to learn that the Department 
of Food has been utilising tankers for transporting wheat 
from the U.S.A. to Bombay in increasing measure, as the fol
lowing figures would show:-

-------
Year '000 tons. 
1956 28:7 
1957 484'8 
1958 619:6 
1959 1315'0 

Total 2448'1 

The Committee were informed that the use of tankers 
had resulted in a saving in freight and discharge expenses 
to the extent of Rs. 10 per ton on an average. A further 
advantage with the use of the tankers was that foodgrains 
could be discharged from them even in rain, thereby leading 
to additional savings by way of extra despatch money. The 
Committee hope I1hat the Government would continue to 
make increasing use of tankers so as to economise in freight 
expenditure. 

Demurraae. 60. The following table gives the demurrage paid (port-
wise) for foodships during the last four years:-

Name of the port. 1956-57 1957-58 1958-59 1959-60 

----
RB. Rs. RB. Rs. 

Bombay 3,38~32 28,59,649 11043,395 2~9,136 
Calcutta 37,932 8~1,065 8~5,791 3,0',564 
Madras 76,044-
Visakhapatnam 6,764 
Kandla 30.060 31,032 
Cochin 39,500 

3,76,164 37,56,758 20,38,748 5,720496 
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The representative of the Ministry explained in his 
evidence that the heavy demurrage charges totalling 
Rs. 37'57 lakhs and Rs. 20:39 lakhs in 1957-58 and 
J 958-59 respectively were due to Suez crisis. 

61. The following table indicates the despatch money Deapatch 
earned for food ships at the various ports during 1956-57 money. 
to 1959-60. 
---- ----_ .... ---_ ... _-----------'-

Name of the Port 1956-57 1957-58 1958-59 1959-60 ----_ .. - -... ~-.---- .. _--_. 
Rs. Rs. Rs. Rs. 

Bombay 1,57,288 9,45,365 17,97,634 17,12,773 
Calcutta .. 4,63,242 11,74,165 26,06,644 
Madras 1,63,749 57,°73 67,92.4 86,753 
Visakhapatnam 2.,190 85,790 28,992. 65,016 
Kandla 5>713 . 82>416 1,88,840 
Cochin 11,972 71,845 . 7,900 9,597 
Bhavnagar . 39,836 • 23,684 
Bedi 2.764 
Haldia • 10,174 
Kozhikode 20,600 21,300 
--TOTAL- . 3,35,199 1;';;49,628 35,22,931 47,03>481 
._----_._--"_ .. _--- ._-----

The Committee are glad to note that generally there 
has been increa'ie in the despatch money earned at the 
various ports .. The Committee trust thot no eDorls would 
be spared by Government to ;ncreare the earnings of despatch 
money. 

62. The Committee understand that there have been FooisraiDi 
cases in which foodgrains have been damaged during sea daJn.aPl 
journey or received short. Tables I and 2 below give parti- t::::1 -: 
culars of such cases during the last four years:- receivec1 

TABLE I 
----- ---------- -----.--

Value of food 
grains damaged 

during sea 
;oumeyfor 
which claims 

were 
preferred 

Amount for Amounts for Amounts for 
which which which 

claims were claims were claims were 
accepted by not accepted outstanding 
the Shipping and recovery ason 3I-U
Interests and was dropped I 960 against 
realised as on by GOvt. as the Shipping 

31-12-60 on31-12-60 Interests ------------. ---
1956-57 9.36 2.10 4·67 2.·59 
1957-58 11.65 7·96 2·75 0'94 
1958-59 13·53 5. 25 2.70 5.58 
1959-60 12·95 2·96 1.04 8·95 
.. ------- ... _---------_._--

47·49 18.27 IT.16 18.06 ----- .. -.. --------........ 

tI\ort. 
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TABLE 2 

Value of food- Amolntsfor AmoUltsfor Amounts for 
grains reeeiv- which claims which claims which claims 
ed short for were accepted no t accepted were outstan-
which claims by the Ship- and recovery ding as on 

preferred ptng Interests was dropped 31-12-60ag
as on 31-12-60 by Govt. ainst theShip

ason31-12-60 ping Interests 
.. ------- .----

1956-57 . 0·97 0·73 0.17 0·07 
1957-58 . 6·34 I. 53 1.26* 0.08 
1958-59 . 0·47 0.26 0.21 
1959-60 . 2.62 0.01 2.61 

10.40 2.52 1.44 2·97 --_._._--- -------- .------
63. The Committee were informed by the Ministry that 

in view of the various rights and immunities allowed to a 
carrier by virtue of Hague Rules Legislations enacted by 
individual countries, it was very difficult to fix the liability 
of vessel for damage to cargo. A cargo damage claim was, 
not, therd'ore, usually settled for c~nt per cent of damage. 
The Missions abroad in the circumstances sometimes took a 
recourse to compromise settlements in consultation with the 
Legal and Financial Advisers attached to the Missions con
cerned. In appropriate cases wh~re the Shipping Com
panies did not settle the cases to the satisfaction of the 
Government, the claims were referred either to arbitration 
or to the Courts of law. 

The Committee are constrained to note that claims to 
the extent of Rs. 21'03 lakhs were outstanding against the 
shippers on 31st December, 1960 and that some of these 
claims were as old as four years. The Committee would 

. urge Government to take energetic steps to have the claims 
settled satIsfactorily within the shontest po&sibie time. 

D. Clearance at the Ports 

64. Imported foodgrains are cleared at the ports of Bom
bay, Kandla, Bhavnagar. Calcutta, Vizagapatnam, Madras, 
Quilon, Alleppy, Cochin, Trivandrum and Kozhikode. The 
C.)mmittee were informed by the Ministry that no difficul
ties had been experienced in quick clearance of foodgrains 
from the ports in India for movement to inland centres ex
cept at Bombay and Vizagapatnam where difficulties were 
felt ~ith regard to:-

(a) inadequate availability of wagons for movement 
of foodgrains; and 

-Excludes RB. 3' 47 lalths covered under <General Averqe'. 



29 

(b) inadequate berthing facilities for foodgra1Ds 
ships. 

As regards the wagon difficulties at Bombay, the Com
nuttee were informed that as a result of intensive efforts 
made, the wagon supply had gone up from an average of 
176 per day to 280 in August, 1960. 

In regard to the inadequacy of berths at the Bombay 
port wh~l'e net more than 4 to 5 berths c~uld be made avail
able for food ships at anyone time and bunching was some
times caused, the Committee were informed that the matter 
was kept under constant review in consultation with the Port 
Trust anJ the Ministry of Transport and Communications. 

Regarding Vizagapatnam, it was stated that mostly 
movement from this port was on the North-East line towards 
Calcutta and other up country destinations and for wagon 
supplies the South Eastern Railway depended largl.!ly en 
empties supplied by Southern Railway. which were quite 
inadequate during certain seasons such as the mango-season 
or when surplus rice from the coastal regions of Andhra 
had t& move to Madras, Mysore and Kerala. The Com-
mittee would suggest effective measures being taken to 
improve the movement of foodgrainr from Vizagapatnam. 

65. The following statement gives the number of wagons w 
required by the Regional Director (Food), Western Region, au::: 
Bombay in the docks for loading of foodgrains and the ~litjOnat 
number of wagons which were made available during 1959 mblY. 
and] 960 (January to August):-
-----No. of wagons No.·ofwagons 
Year indented I loaded at] 

docks 

No.of wagons ExtraEx
not supplied penditure 
at docks but involved 
loaded else-

where 
.. ------- .. ----

Rs. nP. 
19S9 r6S I 7 11288 5229 3,31,57°.89* 
1960 (Jan. 20553 13067 7486 4.74,687'26 
_~C?August) _______ . __ . ___ . ___________ . __ ._ 

*The basis for extra expenditure has been ex
plained thus by the Department ~ of Food:-: 

(l}-An average-of 4 milcs-is'"taken as Food 
Department godowns are situated at 
distances ranging from one to six miles 
at the rate ofRe. 0.61 nP.pertonpermile 

(ii) Unloading at RH. 3.08 !"IP. per7,Ioo:tbags 
(aprox.9 tons). . . r,p. 

(iii) Loading· at Rs. 3.49 nP. per 100' bags 
(Approx. 9 tons) . 

PcrWagon 
(20 t,ns) 

Rs. nP. 

48.80 

6.85 

7.76 
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It will be seen that extra expenditure to the tune of 
Rs. 3.32 lakhs (approx.) and Rs. 4.75 lakhs (approx.) 
has been incurred during 1959 and 1960. (January to 
August) in loading of food grains at other rail-heads in
stead of at Bombay Docks. 

There is need for saving extra expenditure incurred in 
transporting and loading foodgrains at other rail-heads for 
despatch. In this connection, the Committee suggest that 
where the despatch of the entire cargo to outstations direct 
from the docks is not possible and part of it has to be sent 
from olher rail-heads, it may be ensured that it is not routed 
through the local godowns unless absolutely necessary, since 
iT involves additional expenditure. 

E. Stonge 

66. The Committee under8tand that Government have at 
. their dispos~l 16 lakh tons of hired storage god own capacity 
for foodgrams. Further, Government have prepared plans 
ro construct storage accommodation for 30 lakh tons in
clusive of 6 lakh tons already owned by them. Of these 30 
lakh tons, about 20 lakh tons will be for bagged storage 
divided equally between rice and wheat· and the balance of 
about 10 lakh tons will be bulk storage for wheat in silos 
as well as tIat storage. A statement showing centres and 
capacity for construction of storage godowns is given in 
Appendix X. 

67. The Committee were informed that the following 
factors were taken into account to determine the location 
and capacity of godowns. 

(a) Silos may be constructed at the important port" at 
which the grain ships are received so as to ensure fast 
handling of the ships. The capacity of the silos has been 
determined largely by the quantities imported at each port 
and partly by the land which could be made available to 
the Department of Food by the port authorities concerned. 

(b) The bulk of inland storage accommodation may be 
located in the deficit areas so that reserve stocks can be 
readily made available to the State Governments and the 
consumers. The exact location and capacity within the<;e 
deficit areas has been largely determined by transport faCI
lities available and the areas that C!ln be served from thes~ 

I centres. Some of the interior godowns will he of flat storage 
type. 
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(c) Some godowns for temporary storage of procured 
loodgrains may be constructed in the surplus areas, before 
the grain can be moved to the deficit areas for consumption. 
A relatively small amount of transit storage of this type 
will be required. 

68. The representative of the Ministry stated in evi- storaae 
dence that Government proposed to have buffer stock of 5 ~~!
million tons of foougrains by 1964 and they were planning Buffer Stock~ 
to have the requisite storage' accommodation for it by that 
year. There has to be intimate co-relationship between the 
quantum of foodgra;ns required for buffer stock, the Med 
for its disposition in various parts of the country and the 
storage accommodation required for this purpose. In this 
('onrext, the Committee wOI.ud like to refer 10 the following 
ohservatio/ls 0/ the F(Jo1~rains Enquiry Committee (1957). 

"Reiicrve stocks .... should be maintained at certain 
special points. I n our view, these points, in 
order of preference, should be (a) ports and 
metropolitan areas, (b) chronically deficit 
areas (c) areas generally affected by floods and 
drought and (,]) important centres from the· 
p0int of' view of transpor-t." 

-The Committee hope that all such points will he taken 
into account b.v the Go\'crnmenl in deciding its storage pro-
gramme. 

69. A statement showing the storage capacity (used for Sto: 
foodgrains) at ports during 1956-57, 1957-58, 1958-59 and P~;. tyat 
) 959-60 is given in Appendix XI. . 

Th~ Committee note that there has been no increase in 
Government-owned capacity for foodgrains in Caicutta and 
Bombay in 1959-60 as compared to 1956-57. A s these 
ports handle a large volume of imports of foodgmins, the 
Committee feel that Government should have taken suitable 
steps to increase the capacity during that period. 

70. The Committee note that the pJan prepared by the Silo.. 
Food Department for construction of storage accommoda-



NaturelDd 
IDe of S.los. 

tion for 50 lakh tons provides for construction of siios as 
per details below:-

----------~--.~--------- ... _---------- -----

Andhra 
Tons 

Vizagapatnam 20,000 

Gujrat 

Kandla ,0,000 

Maharashtra 
Bombay 50 ,000 

Madras. 
Madras 50,000 

West Bengal 
KP. Docks 27,000 

Kalyani 100,000 

U.P. 
Hapur 10,000 

----
3,07,000 

---- -----------------

The silo at Hapur has already been constructed. It is 
understood that detailed designs for silos are under prepara
tion. The silo-cum-elevators to be put up at ports are likely 
to be fitted with mechanical discharging equipments as well 
as automatic bagging and stitching machines. The cost of 
construction of silo-cum-elevator is stated to be about Rs. 250 
per ton. It was stated in evidence that silo-cum-elevators 
were no doubt costly but they would enable a quick turn 
round of ships and more despatch money to be earned. 

71. The Commictee recommend that the long term re-
quirements should be fully taken into account in determin-
ing the size and nature of storage/handling facilities to be 
provided ill the silos. The Committee further suggest thai 
the desirability of making provision for equipping, the s110-
cum-elevators with permanent "built-in" temprature indi-

o eating apparatus for facilitating supervision of grain storage 
may also be examined. 
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72. The Committee were informed that additional stor- Raising of 
age to the extent of 1.14 Jakh tons had been found by having stacks. 
stacks 18 bags high instead of 15. The Committee sug-
gest that Government may consider the possibility of raising 
the stacks, wherever possible, to 20 bags as is stated to be 
the practice in sugar factories. Further, the standard fixed 
in respect of height 0/ government godowns may be review-
ed giving due com'ideration to all the relevant factors, such 
as additional cost, storage accommodation arrangements re-
quired for stacking etc. 

73. During their visit to the Food Department storage Storaae . 
godowns at Sewri, the Study Group of the Committee noticed ~~. 
that in two instances the entries in the Stack Card regarding eWrl. 

the date of arrival of foodgrains in godowns had not been 
correctly made. As such records are of vital importance. 
the Committee recommend that Government may take 
necessary steps to ensure that there is no slackness in their 
maintenance. The Study Group of the Committee had fur-
ther noticed that the sanitary conditions in the Lumber 
Shed and dry house were jar from satisfactory. The Com-
mittee consider that such establishments should be subject-
ed to strict sanitation laws and inspections and suggest that 
suitable instructions should issue in the matter. 

74, Grain Storage Research and Training Centre, Hapur ¥rain 
imparts training in scientific methods of storage and inspec- ~~b 
tion and conducts research in scientific storage. The Com- ~d T!a;n-
mittce understand that two research schemes have been W:p~tre, 
undertaken by the Grain Storage Research and Training U • 

Centre, Hapur. The first project which is about the deter
mination of the storability of the foodgrains has been more 
or less completed. The second project which relates to 
the examination of the comparative storage conditions under 
various types of storage-silo, fiat, conventional and under
ground-is on hand. Scientific papers about the research 
being carried out are under preparation. The Committee 
consider that it would be useful if a brief mention of the 
programme of work of the Grain Storage Research and 
Training Centre and the progress made by it during the 
yea}" is made in the Annual Report of the Ministry of Food 
and Agriculture-Department of Food. 

75. There is a Foodgrains Storage Advisory Committee Storaie 
consisting of 9 members out of whom two are non-officials, Advi~y 
.whose function is to suggest steps for avoiding losses in grain Cornnlue:. 
stored by the trade and other organisations. In pursuance 
of the recommendations of this Committee, demonstrations 
have been organised at various centres in the country show-
ing scientific methods of preservation and handling of gram 
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and two brOChures containing consolidated information ali 
some aspects of handling of food grains and storage have 
been issued. 

76. It was stated in evidence by the representatives of 
the Ministry that draft pamphlets giving methods of pre
servation of food grams were under consideration of the 
Storage Advisory Committee and it was expected that in a 
few months some of them would be finalised and printed. 

~~uchcm 77. The Committee consider tlult it might be useful if a 
term co:u.sc short course on methods of preservation oj joodgrains ;s in-
~n Preaerva- troduced in agricultural colleges and included in the sylla-
~o:tbod. in bus for agricultural graduates. They suggest that the lea-
CoUeac" sibility of this proposal may be examined. 



lV. MISCELLANEOUS 

A. Subsidiary Foods 

78. The Government of India appointed in 1949 the Report o,f , 
S b ',1' F d Pd' C' ak. the SUblldl-u slulary 00 ro uctIon onuruttee to m e recommen- ary Food 
dations on the feasibility of a scheme of production and produc,rion 
utilisation of subsidIary foods, the extent to which and the CommIttee. 
fonn in which it should be expanded and the likely cost 
involved so thal if large scale production had to be under-
taken, arrangements could be made in sufficient time for the 
expansion of production. A summary of the conclusions 
reactled by the Subsidiary Food Production Committee is 
given in Appendix XII. According to that Committee 
bananas, sweet potatoes, tapioca and groundnuts are suit-
able for development as subsidiary foods. It was stated in 
evidence that at that time rationing was obtaining in the 
counllY and that the subsidiary food was intended to be 
issued as part of the rations so as to meet cereal deficiency. 
The Government, however, did not consider it practicable to 
issue this as part of the ration and it was decided that it 
should be a voluntary effort. 

79. It was further staled in evidence that not much had ~n9ufticient 
been done till 1959 in ~ncouraging the production and con- ~~=by 
sumption of subsidiary foods in India. The Committee Government. 
are constrained Ie) observe that sufficient interest has ' 'fUJt 
been shown in tile I'ast in dealing with this matter. The 
lmpm'tance of taking effective measures for encouraging the 
production and consumption of subsidiary foods to the 
rna.umum possible e:tUn! cannot be too strongly emphasised 
considering the heal)' imports of foodgrains and consequent 
drain on foreign exchange. The representative of the 
\1initttry agreed that necessary steps in this regard should 
have been taken earlier. 

~O. The Deparl111ent of Food set up a Scientific FOO<1 Sc;entifk 
Advisory Panel in 1959 to advise the Government regarding Food ~dVi-
suitable application of science and technology to the conser- eory el. 
vation and better utilisation of food resources and to initiate 
appropria.te prograrnmes for achieving diversification in the 
indian dietary. The Advisory Panel made several sugges-
:ion~ which were circulated among other Ministries and 
organisations concerned. The Committee understand that 
~he Department of Food have taken cognizance of these 
sugge~tions while fomlUlating proposals for the development 
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and popularisation. 01 subsidiary foods for the Third Five 
Year Plan. The Committee were informed that a sum of 
Rs. 8 crores had b.een. tentatively. a!located for the develop
ment and populansatlon of subsIdIary foods during the 
ThirJ Plan period. 

Future lincs 81. Some of the important items on which development 
of develop- will be undertaken are as under:-
Mento ....... 

(i) Increase in agricultural production of subsidiary 
foods. 

(ii) Conservation of perishable foods through the 
development of dehydration and other me
thods of preservation. 

(iii) Development and popularisation of edible 
groundnut flour. 

(iv) Development and popularisation of improved 
food-stuffs such as multipurpose food, Ma
caroni, enriched wheat flour etc. 

( v) Development and popularisation of parboiled rice 
by improved methods. '" 

(vi) Development of food from lower plants such as 
yeast, algae, mushrooms etc. 

(vii) Campaign for diversification of the diet and 
promotion of suitable dietry habits. 

(viii) Dissemination of scientific information. 

It is further understood that some preliminary work has 
been undertaken in respect of some of these programmes. It 
has been decided to set up two units each of 10 tons capacity 
per day for the production of edible ground-nut flour, one at 
Bombay and the other at Madras with UNICEF assistance. 
The projects are expected to go into production by the middle 
of 1961. The Committee suggest that Government may take 
necessary steps to see that these units start functioning very 
early ~d that simultaneously effective publicity is done 
amongst the consumers to encourage consumption of such 
subsidiary foods. 

Mee ti!ll' ~f 82. The Committee understand that only two meetings 
~e SClcnt~fic of the Scientific Food Advisory Panel have been held so 

ood Advl- f . .. . . 1959 Th C . f I h IiOry Panel. ar smce Its mception 10 . e ommlttee ee t at 
it would be desirable for this Panel to meet more often than 
at present to make recommendations for and review the pro-
gress made regarding the production. conservation and 
effective utilisation of subsidiary foods. 
-See para 85. 
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B. Consumption Pattern 

83. Indian diet suffers trom heavy imbalance and is l:i:~~:' 
unduly weighted with cereals. The Tables A and B indicate die t. 
the daily intake of foodstuffs in India and the annual con· 
sumption of foodstuffs in Canada:-

TABLE A 

Daily intake of foodstuffs in India (Averages : 1935-48, 1955-58) 
(Inozs.per capita) 

Foodstuffs 

Cereals 
Pulses 
Leafy Vegetables . 
Other Vegetables . 
Ghee & Oils 
Milk & Milk Products 
Meat, Fish and Eggs 
Fruits (and nuts) . 
Sugar & iaggery 

Total Cereal Foods 

Total Non-Cereal Foods 
-- --- .------

Nutrition Mean 
Advisory Intake 
Committee 1935-48 
recommen-

ded 
allowance 

14 16.62 
3 2.26 
4 0.85 
6 4. 10 
2 0·92 

10 3.31 
4 0·94 
3 0.58 
2 0.67 

Mean 
Intake' 

1955-58' 

16·59 
2·39 
0.71 
3·20 
0.52 
2.81 
0·47 
0.21 
0.71 

------
14 16.62 16·59 

34 13. 63 11.02 
--------- ---

TABLE-B 

Annual Consumption of Foodstuffs in Canada (Averages: 

1935-39, I95 I -5S) 

Commodities 
I 

Cereals 
Potatoes . 
Other Starches 

(In Ibs. p~r capita) 

1935-391 f' 19S1-55 J 
2.- r.le 1t3 .• ~ 

202 

200 

106 

166 
145 
108 --_._--
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----- ---'--
2 3 

Fruits 113 169 
Vegetables 127 136 
Oils & Fats 16 29 
Dairy Products 449 448 
Red Meat 117 140 
Poultry Meat 21 28 
Eggs 31 35 ---

TOTAL 1,382 1-404 
---"--- .. _-----.... _----- ..... _._ .. _-----

A. notable fact that emerges from these comparisons lS 

lnat while the diet of an average Canadian is rich in nutritive 
foods, the diet of an average Indian is quite poor. The diet 
III the rest of the Western countries may follow the same 
pattern more or le'is. Compared to balanced diet 
requirements. the food of an average Indian today contains 
more than the required quantity of cereals and far less the 
quantity of vegetables, fruits, milk and milk products, sugar 
and meat. Diversion to non-cereals would help in solving the 
food problem. The Committee consider that effective mea-
sures are necessary to curb this tendency for consumption of 
cereals by edtlcation and publicity so that the imbalance in 
diet is lessened. They note with regret that no serious efforts 
have been made so far to effect this desirable and imperative 
reform. It almost looks as though there is a feeling of resig-
nation that the task is too big to be undertaken. 

C. Rice Milling Industry 

84. It was stated in evidence by a representative of an 
important Rice Millers Association that if rubber cones were 
used for shelling in the rice mills. as in Japan, whole rice to 
the extent of 99% would' become available as against the pre
sent yield of 80 to 85% with emery cones. He suggested that 
:in view of the substantial advantages to be gained, foreign 
exchange should be made available for importing rubber 
cones and ancillary machinery. The representative of the 
Ministry stated that the Rice Committee ot the F. A. O. had 
been considering the proposal of introducing rubber rollers 
in other countries. Studies however showed that while rubber 
rollers were well suited to the Japanese variety of rice (round 
grain) they were not suited to common variety of rice (long 
grain) grown in other countries. Tn the case of Indian rice 
which was of the long grain variety. some work regarding 

;'me suitability of rubber cones for shellin~ .-paddy had been 
: done in the Central Rice Research Institute. Cuttack and 
they were found to be not very suitable to Indian conditions. 
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The Committee suggest that Government may conside, 
the desirability of carrying 'out further detailed experiments 
on the suitability 0/ the use of rubber cones in the rice mills 
in India for shelling tlte different varieties grown in tile diffe-
rent areas and publicise the results for the information of all 
concerned. . 

85. The Committee \vouJd also like t~) Jraw attention to Parbo:)ina of 
their recommendation in para 59 of their 83rd Report on the paddy. 
adoption of the technique developed in the Central Food 
Technological Research Institute. Mysorc for parboiling of 
paddy. They had observed that the new parboiling technique 
took only a few hours instead of a few days! equired for the 
purpose and that the resulting rice was claimed to be far 
superior and more wholescme. The yield of rice was more 
and there was very little wastage Rnd that the extended appli· 
cation of the technique was estimated to save the country a 
few lakh tons of rice. The Committee su/?gest that the adop-
tion of the new technique throu/?hout the country might be 
given higllpriority. 

86. it was stated by a Rice Millers Association of Andhra Refund of 
Pradesh in evidence before the Committee that Central Sales ~~t:l~~~:8 
tax@l % was being recovered by the State Government from Millers. 
the Andhra Pradesh Rice Millers for the rice acquired al-
though assurance had been given to them that the burden of 
1 % C(!ntral Sales tax would be borne by the Government of 
India. The representative of the Ministry later conflrmed 
this in his evidence before the Committ~.· The Committee 
suggest that necessary instructions on the subject may be 
issued without delay. 

D. Gift Supplies 

87. The Committee find that the Indo-US Agreement Indo--US 
dated the 9th July, 1951 regarding Relief Supplies inter alia Agreement 
provides that "the Government of India shall accord duty- ~iJe:c: 
free entry into India and the State and local Governments Supplies. 
shall levy no duty, tolls or taxes on supplies of goods and 
standard packs for relief and rehabilitation donated through 
United States voluntary non-profit relief agencies (including 
the American Red Cross) qualified under applicable Econo-
mic Cooperation Administration regulations and consigned 
through the Regional Director of Food of the Government of 
India at the port towns of Calcutta. Madras and Bombay or 
at designated airports to voluntary relief and rehabilitation 
organisations. including branches of these agencies in Ind8. 
which have been or hereafter shaH be approved by the Gov-
ernment of India." . 
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·88. The Committee understand that complaints have be:en 
voiced on the floor of the House in the past that the supplies 
received under this Agreement are exploited by the distribut
ing agencies. The Committee note that the Deputy Minister 
(Food) had stated in the Lok Sabha on 10th August 1956-
that there was under consideration a proposal to see that as 
much of these gifts as possible was channelised through 
Government Departments, and this was reiterated by the 
Deputy Minister of Agriculture in the Lok Sabha on 19th 
December 1956" thus: 

. "We are going to revise this agreement very soon. 
when everything will be corrected." 

The Committee while appreciating the aid that is being 
given by voluntary agencies of U.s.A. and the need for prv-
viding certain concessions by way of exemptions from duty 
etc. to the aid goods, are also anxious that any doubts which 
may be in the minds of the people regarding the uses they are 
put to should be removed. It is for this reason that the Com-
mittee would recommend that the revision of the agreement 
referred to above should not be delayed. 

NEW DELHI; 

March 24, 1961 
Chaitra 3. 1883 (Saka) 

H.C. DASAPPA, 
Chairman, 

Estimates Committee. 

-------- ._---- ---
Lot Sabha Debatel dated 10-8-56 wf. 1089. 
Lot SabJta Debates dated '9-12-56 Col. 1704. 
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APPENDIX IV 
(Vide para 23) 

Note on the estimated production and consumption of foodgrans, 
particularly wheat and rice, in the country for 1960-61. 

Complete estimates of the production of foodgrains for the year 
1960-61 are not yet available. About 87% of the production of food
grains is assessed on the basis of crop cutting experiments carried 
out on sample surv~y technique and for the remaining about 13 '}"o , 
the production is estimated on the basis of the yield per acre and 
the area under cultivation indicated by the Revenue Departments 
of the State Governments concerned. Roughly, the crop cutting 
experiments cover the following percentages of the production of 
different foodgrains:-

Rice 
Jowar 
Bajra 
Maize 
Ragi 
Small milIets 
Wheat 
Barley 
Cereals as a whole 
Pulses 

89:9% 
99:8% 
98: 4'70 
78:6~ 
76:8% 
13:7% 
99:2~ 
98:7% 
90:0% 

Gram 99:1~ 
Tur 75:7~ 
Other pulses 39: 2% 
Total pulses 73: 1 % 
Total foodgrains: 87: 3% 

The complete results of crop cutting experiments for kharif 
cereals and pulses are not yet available. The rabi crops have to be 
harvested and firm indication of the crop prospects cannot, there
fore, be given. 

On the basis of information about the area under cultivation 
and the expected yield, it is very roughly estimated that the produc
tion of foodgrains in 1960-61 will be equal to. or even slightly 
better than., in 1958-59; in other words, the production of the order 
of 76 million tons. 

2. Under the conditions of decontrol it is difficult to assess 
accurately the consumption requirements of the country. On the 
basis of expected increase in population ~d increase in the per 
capita income, a rough assessment of the consumption requirements 
of foodgrains in 1961 has been made. During the base period of the 
Second Five Year Plan, the availability of foodgrains (average of 
the triennium ending 1956-57) was about 69 million tons. It is 
expected that the popUlation during the Second Five Year Plan 
period will have increased by 10% and the per capita consumption 
expenditure on all goods and services by about 9%. Assuming 
income elasticity (the expenditure elasticity, to be precise) of 
demand for foodgrains to be 0:6, the total increase in the demand 
for foodgrains works out to about 16~ over the base period. On 
.his basis the demand for foodgrains in 1961 works out to about 80 
million tons. 

&2 



APPENDIX V 

(Vide para 40) 

Note stating the latest position regarding Food Bones and Cordons 

The following are the existing zones and zonal restrictions on 
the movement of foodgrains:-

1. RICE 

The export of rice, paddy and their products from and import in
to, the following rice zones is prohibited subject to certain minor 
exceptions. Movement within each zone, however, is free and with· 
·out restriction except that:-

(a) export of paddy from Punjab to other. parts of the 
Northern Zone is prohibited; 

(b) export of rice and paddy including their products from 
Delhi to other parts of the Northern Rice Zone is pro
hibited. 

(A) Multi-St'ate Zones: 
(1) Northern Rice Bone comprismg the State of Punjab 

and Union territories of Delhi and Himachal Pradesh; 

(if) Southern Rice Zone comprising the States of Andhra 
Pradesh, Kerala, Madras, Mysore and Pondicherry; 

(it) Eastern Rice Zone comprising the States of Orissa and 
West Bengal. 

(8) Single-State Zones: 
. (i) Madhya Pradesh-Under an arrangement introduced 

from about the end of November, 1960, export of rice 
from M.P. to Maharashtra and Gujarat States through 
li~nsed traders has been permitted. 

(Ii) Assam. 
(if) Bihar. 
(iv) Uttar Pradesh. 

The export of rice from Manipur and Trtpura Union terrltoriel, 
-:is also prohibited. 

Import of rice, paddy and their products from Uttar Pradesh, 
Madhya Pradesh and Punjab into Rajasthan is prohibited. 
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"II. WHEAT , IT 
(a) The export of wheat and wheat products from and import in-

to the following wheat zones subject to some minc.r exceptions are
prohibited. 

(i) Northern Wheat Zone comprising the State of Punjab and 
the Union territories of Delhi & Himachal Pradesh. 

(ii) The State of U.p. 
(hi) 

(iv) 

The State of Rajasthan. 

The State of Madhya Pradesh-The export of wheat and 
wheat products from Madhya Pradesh to the States of 
Maharashtra and Gujarat through licensed traders is' 
permitted. 

(v) The State of Maharashtra and Gujarat-Import of wheat 
and wheat products from Madhya Pradesh through 
licensed tradel"s is permitted. 

The following are some of the important exceptioll8:-

(i) Export of fines (maida, rawa and sooji) from these zones: 
to the Southern States of Andhraj Madras, Mysore and 
Kerala is permitted. 

(ti) Mills in Punjab can export wheat products to Rajasthan. 

(iii) Export of maida, fawn and sooji from Madhya Pradesh,. 
Maharashtra and Gujarat to Rajasthan is permitted. 

(iv) Export of wheat and wheat products from Punjab to
J and K is permitted. 

(b) The export of wheat and wheat products is prohibited from:

(i) Southern Wheat Zone comprising the States of Andhra: 
Pradesh, Kerala, Madras, Mysore and PondicherrYi 

(ii) Assam. • 

(iii) Bihar. 

(iv) West Bengal. 

(c) The export of wheat and wheat products from Delhi to other' 
parts of the Northern Wheat Zone is also prohibited. 

(d) Import of wheat atta from Punjab into Delhi is prohibited. 

m. 0rm:R FooDGIWNS:-
Export of gram, barley and their products and maize and maruat 

is prohibited from Bihar. 



APPENDIX VI 

(Vide para 50) 

Note stating briefly particulars of various agreements/arrangements; 
under which joodgrains are imported at present 

(a) (i) U.S.A.-Foodgrains under P.L. 480 

Dollar funds for payment for the foodgrains purchased from 
U.S.A. under P.L. 480 Agreements are made available by U.S. Gov
ernment, and the Government of India only pay the equivalent 
amount in Indian rupees. The U.S. Government also provide
dollar funds for freight of 50% of the foodgrains, which have to be
carried in U.S. flag vessels. The Government of India reimburse
the freight also in rupees. A major portion of the rupees accruing: 
to the U.S. Government are allocated to the Government of India 
as loan or grant. 

In order that the supply of large quantities of foodgrains under 
P.L. 480 does not disrupt the normal trade pattern, an obligation is· 
placed on the Government of India to purchue a certain minimum 
quantity of wheat each year as usual commercial imports. 

The purchase of foodgrains imported under P.L. 480 is made in 
the open market and the prices vary from time to time. 

Foodgrains under P.L. 480 are at present being imported under
agreements of September 1958, November 1959 and May 1960 
Certain details in regard to these agreements are given below: 

--'-
Amount pro- Approximate Qty. actually Value of the-
vided fO(ur- Quantity shipped upto Qty. shipped 
chase 0 expected to 31-8-60 upto 31-8-60. 

Agreement commodities bepurchued 
(converted 
into crores of 
rupees. appr.) 

I 2 3 4 5 
• 

September, 
('000 tons) ('000 tons) (Crorcsof Rs.) 

1958 
Wheat 95. 2 3545. 0 3483 102.2-
Corn 1.9** 27·5 27 0·7 --_. . - . 

"Out of this provision of the dollar equivalent of about Rs. ].9' 
crores, dollar equivalent of about Rs. 1 ~ 2 crores was allotted to' 
Ministry of C. " I. for import of com for starch factories. The
balance of Rs. O~ 7 crores was estimated to fetch about 27' 5 thousand 
tons of com. 
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1 

fVooember, 
1959 

Wheat 
Rice 

May, 
1960· 

Wheat . 
Rice 

2 

86·7 
11.2 

459·5 
55. 2 

56 
----

3 

('000 to!'.s) 

3000.0 

200.0 

16000.0 

1000.0 

4 

2740 
199 

13 
Nil 

S 

(Crores ofRs.) 

78.9 
10.8 

0·4 
Nil 

---- •. ---- .------ ._------------
(ii) Bu.rma: Rice is being imported from Burma under the Long 

Term Agreement of May, 1956 and the ad-hoc Agreement of Sep
tember, 1959 .. Under the Long Term Agreement of May, 1956 (ex
piring this year) India is to purchase 31 lakhs tons of Burma rice in 
1960. The payment for this rice is to be made in pounds sterling. 
'The total F.O.B. cost of the entire quantity of 3t lakhs tons stipula
ted for import in 1960 would come to about 15 crores of rupees. 
Out of the 3' 5 lakh tons, so far about 2' 6 lakh tons costing about 11 
-crares of rupees has been received in India in 1960. 

Under the ad-hoc agreement of September, 1959 India was to .pur
-chase upto l' 5 lakh tons of Burma rice of 1959 crop, and the pay
ment for the rice was to be made in non-convertible Indian rupees 
to be utilised for purchase of additional Indian goods on the basis 
to be mutually agreed upon between India and Burma. Out of the 
said 11 lakh tons, which were to cost about 6* crores of rupees. 
about 45 thousand tons costing about 2 crores of rupees have been so 
far received. 

(iii) U.A.R.: An agreement was signed in March, 1960 with the 
Misr Foreign Trade Company, Cairo for the purchase of one lakh tons 
of U.A.R. rice. The total cost Of the rice under this agreement will 
be about 4i crores of rupees, and the payment for the rice is to be 
made in non-convertible Indian rupees to be used for financing 
purchase of Indian goods in accordance witn another a~eement 
,entered into with the Sellers on. the same date. 

So far ebout 94 thousand tons of rice under the agreement have 
arrived, and some 10 thousand tons more are expected to arrive by 
the end of September, 1960 (the quantity of one lakh tons may thus 
be exceeded by about 4,000 tons) 

(iv) Au.stralia and Canada.: There are no standing agreements 
with Austrelia and Canada for purchase of wheat. However, We ful-
fil our obligation of usual commercial imports of wheat (undertaken 
in -the P.L. 480 Agreemmt with U.S.A.) by ad-hoc purchases mainly 
from Australia and to some extent from Canada. Australian wheat 
Js paid for in sterlliig currency and Oanadian wheat is paid for in 
Canadian dollars. 

(b) The arrangements are generally working satisfactorily. 



APPENDIX VB 

(Vide para 52) 

Note detailing inspection arrangements in respect of foodgrains 
Wheat and rice are the food grains mainly imported. Milo and~ 

Maize, which constitute the coarse grain, are occasionally imported. 
Wheat is imported largely from the U.S.A., Australia and Canada; 
rice from Burma, U.S.A. Ie Egypt; and Milo and Corn from the U.S.A 
Small quantities of rice were also imported from Viet-Nam and 
China during the years 1956 and 1957. 

(u) Inspection Arrangements-U.S.A. & Canada: 
All foodgrains are purchased in these countries according to the

specifications for various classes, types and grades laid down under 
the respective sootutory provisions of the Grain Standards Act. Ill' 
the U.S·, purchases are effected by calling tenders. The grain accord
ing to the Grain Standard Act has to be inspected at the time of ship
ping in relation to the Official Grain Standards of the U.S. by an ins
pector licensed by the U.S. Department of Agriculture. The supplier 
has to furnish a certifialte of inspection to the I.S.M. The inspecton; 
are also required to inspect the holds of the empty vessels before load
ing starts to ensure that these are fit for receiving the cargo and also 
are free of infestation. These inspectors also have powers to stop 
loading in case tho grain being loaded does not conform to the reqUir
ed standards of the importer. A check on the work of the licensed 
inspectors is maintained by the District Grain Inspectors and the
Federal Inspection Organisation of the U.S. Government, who mak~ 
surprise checks, from time to time. 

From Canada, wheat is exported by the Canadian Wheat Board, 
which is a statutory Organisation, through its established 
exporters. The grain is inspected in relation to the Grain standards' 
by the Board of Canadian Grain Commissioners, which is an 
omcial organisation. A certificate of quality is issued only when 
the grain loaded conforms to the required standard. 

Australia: The purchases of wheat from Australia are made by 
the High Commissioner for India in London, who negotiates with 
the Australian Wheat Board, a statutory body, through the 
Australian Wheat Committee in London. There are no statutory 
Grain Standards in Australia and the sales are effected on the 
basis of type samples officially esta blished as a Fair Average 
Quality of the State of origin for a particular crop year. The' 
grain loaded is inspected by the official organisation of the 
Australian Wheat Board in relation to the type sample and a 
certificate is issued to that effect. 

Bu~a: Rice from Burma is supplied by the State Agricultural 
Marketmg Board of the Government of Union of Burma. The 
quality specifications are laid down every year by mutual agree-
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ment. The rice offered for shipment is subject to a joint analysis 
by the seller, buyer and the Board of Panel of Surveyors, which is 
an independent organisation of the Government of the Union of 
Burma. In addition to the joint analysis. at the time of loading 
~to the ship, preliminary inspection of the rice in the mills is 
allowed and this is carried out by the Food Attache of the Govern
ment of India and his staff by drawing representative samples and 
comparing them with the specifications. 

China: For the purchase of rice in 1956, speCifications mutually 
agreed upon were laid down and the stocks were supplied by the 
Government 0 People's Republic of China. The inspection and 
'supervision of rice for quality was carried out by the China 
Commodity Inspection and Testing Bureau, an offieial agency of the 
Chinese Government. Government of India also posted an observer 
to watch on the quality at the time of loading, 

Viet Nam: Rice was purchased from the National Sundry 
Export Corporation and the National Corporation for the Export 
and Import of Agricultural Products, an official agency of the 
Democratic Republic of Viet Nam, during the year 1957, Specifica
tions mutually agreed upon were laid down in the contract. Inspec
tion for quality was carried out by the Commodities Inspection and 
Testing Bureau of the Democratic Republic of Viet Narn, at the 
time of loading, 

Egypt: Specifications mutUJally agreed upon were laid down in 
the contract for the purchase of rice from Egypt. Grain was inspected 
for quality by the Export Control Office of the Directorate of Exports 
.and Disposals of the Products, an official agency of the Government 
.)f tbe U.A.R and a certificate to that effect was issued, Government 
of India had posted an officer with 4 inspectors, who inspected the 
quality in the mills, They also carried out an inspection at the time 
of loading, side by side with the official agency of the Government 
of U.A.R. 
(b) Inspection arrangements at the unloading centres in Indian 

ports 
All the imported foodgrains are subjected to a thorough inspec

tion and analysis on arrival in India by adequately trained technical 
staff of the Government of India. For ths purpose, Foodgrains 
Analysis Labora~ories equipped with required technical apparatus 
have been established at the major ports, 

As soon as the steamer arrives, a Technical Officer carries out a 
preliminary inspection before unloading is started, Subsequently 
when unloading starts, representative samples are drawn at regular 
intervals, A watch also is kept on general quality of the grain that 
is being unloaded, In case any damage or serious defects are notic
ed, a special inspection or a survey is arranged for. A detailed 
examination of the samples drawn is carried out in the laboratory 
in relation to the specifications under which the grain was imported. 
A par~ of these samples are sent to New Delhi to be analysed in the 
Central Grains Laboratory of the Food Department as a check on 
the analysis at the ports, On an average about 75 samples are drawn 
for each vessel, 50 of which are analysed at the port and 25 sent to 
Delhi. The results are finally grouped together, reviewed and 
defects, if any, in quality are reported to the exporting country. 



AP
PE

ND
IX

 V
Iii

 
(V

id
e 

pa
ra

 5
4)

 

St
4i

ar
te

nt
 si

ro
m

n,
 p

ar
tia

Ja
rs

 o
f t

he
 ca

se
s i

n 
wh

ich
 fo

od
gr

ai
ns

 im
po

rte
d f

ro
m

 a
br

oa
d 

hl
zv

t n
ot

 cm
rfo

rm
ed

 to
 th

e 
ag

re
ed

 sp
ec

ifi
ca

tio
ns

 fr
om

 1
95

6-
57

 0f
IflI

aI
'ds

 

P
ar

ti
cu

la
n

 o
f 

th
e 

ca
se

 

1.
 E

xc
es

si
ft

 d
oc

ka
ge

 
:.

nd
 r

eb
at

e.
 

P
ar

ti
cu

la
n

 o
f 

fo
od

-
N

am
e 

o
f 

th
e 

(n
a
te

 w
he

n 
in

sp
ec

te
d 

b
y

 
gr

ai
ns

 w
it

h 
q

u
an

ti
ty

--
-e

x
p

o
rt

in
g

 I
'
 

F
o

o
d

 D
ep

ar
tm

en
t 

in
vo

lv
ed

 i
n

 e
ac

h 
co

un
tr

y 
. 

of
fi

ci
al

s 
ca

se
 

(a
) 

W
he

at
 

(b
) 

T
on

s 

26
,5

90
 

U
.S

.A
. 

(c
) 

T
h

e 
re

ba
te

 w
as

 r
ec

ov
er


ed

 f
ro

m
 t

h
e 

ap
or

te
rs

 
o

n
 t

h
e 

bI
ai

s 
o

f 
in

sp
ec


ti

on
 

ca
rr

ie
d 

o
u

t 
in

 
U

.S
A

 
b

y
 

L
ic

en
se

d 
In

sp
ec

to
rs

 
o

f 
th

e 
U

.S
.D

A
 

II
. 

G
ra

in
 

co
nt

ai
ni

ng
 

M
il

o 
es

ce
ss

iv
e 

m
oi

st
ur

e 
9,

90
0 

U
.S

.A
. 

28
-1

0-
58

 t
o

 3
0-

12
-5

8.
 

co
n

te
n

t.
 

II
I.

 U
v

e 
in

fe
st

at
io

n 
W

he
at

 
W

he
at

 
1,

97
,3

13
 

U
.S

.A
. 

2,
26

,1
66

 
A

us
tr

al
ia

 
In

sp
ec

ti
on

 
w

as
 

ca
rr

ie
d 

o
u

t 
at

 t
h

e 
ti

m
e 

o
f l

an
d

in
a 

o
f 

th
e 

g
ra

in
 f

ro
m

 
ea

ch
 a

t 
st

ea
m

er
. 

D
at

e 
w

he
n 

th
e 

ca
se

 
w

as
 r

ef
er

re
d 

to
 t

h
e 

ex
po

rt
er

s 

(d
) 

P
re

se
nt

 
po

si
ti

on
 

o
f 

th
e 

ca
se

 

(e
) 

R
eb

at
e 

w
as

 r
e
c
o
v
~
 f

ro
m

 R
eb

at
e 

h
av

in
g

 a
lr

ea
dy

 b
ee

n 
fe

-
th

e 
su

pp
li

er
s 

at
 

th
e 

co
ve

re
d,

 n
o 

fu
rt

h
er

 a
ct

io
n 

w
as

 
ti

m
e 

o
f 

pa
ym

en
t.

 
ca

ll
ed

 f
or

. 

T
h

e 
m

at
te

r 
w

as
 r

ef
er

re
d 

R
ev

ov
er

y 
to

 
th

e 
ex

te
nt

 o
f 

th
e 

to
 

I.
S

.M
., 

W
as

hi
ng

to
n 

va
lu

e 
o

f 
ex

ce
ss

iv
e 

m
oi

st
ur

e 
O

D
 8

-4
-5

9.
 

ha
s 

be
en

 e
ffe

ct
ed

. 

T
h

es
e 

ca
se

s 
w

er
e 

re
fe

r
re

d
 

to
 

th
e 

U
.S

.D
A

 
th

ro
ug

h 
th

e 
I.

S
.M

., 
W

as
bi

ng
to

n 
o

r 
to

 t
h

e 
A

us
tr

al
ia

n 
au

th
or

it
ie

s 

S
tr

ic
tl

y 
sp

ea
ki

ng
, 

th
es

e 
ca

se
s 

ca
nn

ot
 

b
e 

co
ns

id
er

ed
 

as
 

in


vo
lv

in
g 

de
pa

rt
ur

e 
fr

om
 s

pe
ci

fi


ca
ti

on
s 

as
 a

t 
th

e 
ti

m
e 

o
f 

p
u

r
ch

as
e 

o
f 

th
e 

fo
od

gr
ai

nJ
 

in
 

V
l 

\(
) 



(a
) 

(b
) 

IV
. 

Pr
es

en
ce

 o
f 

un
-

W
he

at
 

"
.
b
l
~
 ~
 s
ee
d~
 

f 
90

,5
04

 
U

. 
S

. A
. 

(c
) 

, 
(d

) 
(e

) 

th
ro

ug
h 

In
di

a 
H

ig
h 

U
.S

.A
.,

 
th

e 
gr

ai
n 

w
as

 
no

t 
C

om
m

is
si

on
 in

 L
on

do
n.

 
fo

un
d 

w
ee

vi
ll

y 
b

y
 t

h
e 

lic
en

se
d 

In
sp

ec
to

n
 t

he
re

. 

,~
 

A
U

 
su

ch
 

ca
se

s 
ha

ve
, 

ho
w

ev
er

, 
be

en
 b

ro
ug

ht
 t

o
 t

h
e 

no
ti

ce
 0

1 
U

.S
. 

au
th

or
it

ie
s 

at
 

th
e 

h
ig

h
es

t 
le

ve
l 

w
ho

 
in

 
tu

m
 

ha
ve

 
as

su
re

d 
th

at
 

gr
ai

ll
 

lo
ad

ed
 c

on
fo

rm
ed

 
to

 
re

le
va

nt
 

q
u

al
it

y
 c

la
u

se
s 

in
 th

e 
pu

rc
ha

se
 

co
nt

ra
ct

s.
 

A
ll

 
ve

ss
al

s 
lo

ad
ed

 
w

it
h 

gr
ai

n 
fo

r 
In

d
ia

 a
re

 
be

in
g 

su
pe

rv
is

ed
 

tu
rt

h
er

 b
y

 
fe

de
ra

l 
" .

. 
in

sp
ec

to
n

. 
A

s 
a 

re
su

lt
 o

f 
th

es
e 

""
'" 

ef
fo

rt
s 

th
e 

pr
ob

le
m

 o
f 

in
fe

st
a-

~
 

ti
on

 
in

 
im

po
rt

ed
 

co
ns

ig
n-

m
en

ts
 

ha
s 

b
ee

n
 

co
n

si
d

er
ab

ly
 

re
du

ce
d.

 

T
h

e 
A

us
tr

al
ia

n 
A

ut
ho

ri
ti

es
 s

en
t 

on
e 

o
f 

th
ei

r 
of

li
ce

n 
to

 
lo

ok
 

in
to

 
o

u
r 

co
m

pl
ai

nt
s.

 
A

t 
hi

s 
su

gg
es

ti
on

 
th

e 
A

us
tr

al
ia

n 
W

he
at

 
B

o
ar

d
 

ha
ve

 
us

ur
ed

 
th

at
 

th
ey

 
w

il
l 

fu
m

ig
at

e 
al

l 
co

ns
ig

nm
en

ts
 o

f 
w

he
at

 l
oa

de
d 

fo
r 

ex
po

rt
 t

o
 I

nd
ia

. 
N

o
 l

iv
e 

in
fe

st
at

io
n 

w
as

 
ob

se
rv

ed
 

in
 

A
us

tr
al

io
n 

w
he

at
 

sh
ip

m
en

ta
 

re
ce

iv
ed

 
re

ce
nt

ly
 

in
 

th
e 

co
un

tr
y.

 

R
ep

re
se

nt
at

iv
e 

sa
m

pl
es

 
T

h
e 

ca
se

s 
w

er
e 

re
fe

rr
ed

 t
o 

Th
e 

sp
ec

if
ic

at
io

ns
 m

ak
e 

no
 s

ep
a.

 

ar
e 

dr
aw

n 
at

 t
he

 t
im

e 
U

.S
.D

A
. 

th
ro

u
g

h
 

ra
te

 p
ro

vi
si

on
 f

or
 w

ee
d 

se
ed

s. 
9f

 ~
 a

t 
I
~
 

~~
.S
.M
. 

. 
T

h
e 

U
.S

. 
A
u
t
h
o
r
i
~
 
ba
ve
~ 



V
. 

H
ia

hc
r 

fo
re

iln
 

m
at

te
r 

or
 d

oc
::k

qe
. 

V
I.

 L
ow

 
B

us
he

l 
w

ei
ah

t. 

W
he

at
 

W
he

at
 

T
on

s 

2
,
9
~
 

U
.S

.A
. 

79
,2

87
 

A
u

st
n

li
a 

p
o

rt
 a

nd
 i

na
pe

ct
io

n 
o

f 
qu

al
it

y 
o

f f
oo

dg
ra

in
a 

is
 

co
m

pl
et

ed
 

w
it

hi
n 

2-
3 

m
on

th
s 

o
f 

un
lo

ad
in

g 
~
 

fr
om

 e
ac

h 
8

te
am

er
. 

'IS
' 

R
ep

re
se

nt
at

iv
e 

sa
m

pl
es

 
ar

e 
dr

aw
n 

at
 th

e 
ti

m
e 

o
f 

un
lo

ad
in

g 
at

 
In

di
an

 
p

o
rt

 a
n

d
 i

ns
pe

ct
io

n 
o

f 
qu

al
it

y 
o

f 
fo

od
gr

ai
ns

 
is

 
G

O
ID

pl
et

ed
 

w
ith

in
 

2-
3 

m
on

th
s 

o
f 

u
n


lo

ad
in

g 
fr

om
 

ea
ch

 
at

ea
m

er
.)

 

R
ep

re
se

nt
at

iv
e 

sa
m

pl
es

 
ar

e 
dr

aw
n 

at
 t

h
e 

ti
m

e 
o

f 
un

lo
ad

in
g 

at
 I

nd
ia

n 
p

o
rt

 a
n

d
 i

n
sp

ec
ti

o
n

 o
f 

qu
al

ity
 o

f 
fo

od
ar

ai
ns

 i
s 

co
m

pl
et

ed
 

w
ith

in
 

2-
3 

m
on

th
s 

o
f 

un
lo

ad
in

g 
fr

om
 e

ac
h 

st
ea

m
er

. 

Im
m

ed
ia

te
ly

 
af

te
r 

co
m

pl
et

io
n 

o
f 

th
e 

qu
al

it
y 

ex
am

in
at

io
n,

 
th

ro
ug

h 
th

e 
I.

S
.M

. 
W

as
hi

ng
to

n.
 

Im
m

ed
ia

te
ly

 a
ft

er
 

co
m


pl

et
io

n 
o

f 
th

e 
qu

al
it

y 
eu

m
in

at
io

n
, 

th
ro

ua
b 

H
ig

h
 

C
om

m
is

si
on

 f
or

 
In

di
a 

in
 L

on
do

n.
 

ho
w

ev
er

, 
as

su
re

d 
th

at
 s

ui
ta

bl
e 

m
ea

su
re

s,
 b

ot
h 

sh
or

t-
te

nD
 a

nd
 

lo
ng

-t
er

m
, 

ar
e 

be
in

g 
de

vi
se

d 
to

 m
ee

t 
th

e 
pr

ob
le

m
. 

In
 r

ep
ly

 t
o

 o
ur

 
co

m
pl

ai
nu

 t
h

e 
U

.S
.D

.A
. 

ha
ve

 
st

at
ed

 
tb

tl 
ac

co
rd

in
g 

to
 t

he
 r

eg
ul

at
io

ns
 o

f 
th

e 
U

n
it

ed
 S

ta
te

s 
G

ra
in

 S
ta

n


da
rd

s 
A

ct
 

th
e 

(X
)D

S
ig

nm
en

ts
 

w
er

e 
w

it
hi

n 
8p

ec
if

ic
at

io
ns

 
o

f 
gr

ad
e 

co
nt

ra
ct

ed
 

fo
r.

 
T

h
e 

U
.S

. 
G

ov
er

nm
en

t 
ha

ve
, 

ho
w


ev

er
, a

m
en

de
d 

th
e 

sp
ec

if
ic

at
io

n 
to

 a
ll

ow
 f

or
 m

en
ti

on
 

o
f 

th
es

e 
re

ft
ac

ti
o

n
s 

o
n

 
th

e 
ce

rt
if

ic
at

e 
to

 e
na

bl
e 

th
e 

b
u

y
er

 to
 g

e
t 

th
e 

gr
ai

n 
W

ith
 t

h
e 

de
si

re
d 

qu
an

ti
ty

 
o

f 
do

ck
ag

e 
an

d 
fo

re
ig

n 
m

at
te

r.
 

T
h

e 
A

us
tr

al
ia

n 
A

ut
ho

ri
ti

es
 r

e
pl

ie
d 

th
at

 t
h

e 
w

he
at

 s
up

pl
ie

d 
w

as
 a

bo
ut

 e
qu

al
 t

o
 t

he
 F

.A
.Q

. 
ty

p
e

 s
am

pl
es

 e
st

ab
li

sh
ed

, w
hi

ch
 

w
as

 
ce

rt
if

ie
d 

at
 

th
e 

ti
m

e 
o

f 
lo

ad
in

g
 

in
 

ac
co

rd
an

ce
 

w
it

h 
th

e 
te

rm
s 

of
 

th
e 

co
nt

ra
c:

t. 
A

s 
a 

re
su

lt
 o

f 
o

u
r 

co
nt

in
ue

d 
ef

fo
rt

s 
th

e 
A

us
tr

al
ia

n 
A

ut
ho

ri


ti
es

 h
ad

 s
en

t 
a 

re
p

re
se

n
ta

ti
n

 
o

f t
h

e 
A

us
tr

al
ia

n 
W

h
ea

t 
B

oa
rd

 
to

 I
nd

ia
 t

o
 e

xa
m

in
e 

w
he

at
 a

t 
th

e 
tim

e 
or

 re
ce

ip
t 

in
 

In
d

ia
. 

T
he

 q
ua

lit
y 

o
f 

th
e 

A
us

tr
al

ia
n 

W
h

ea
t 

sh
ip

m
en

ts
 s

ub
se

qu
en

tl
y 

re
ce

iv
ed

 
ha

s 
ge

ne
ra

ll
y 

im
-

pr
ov

ed
. 

0
\ ... 



A
PP

E
N

D
IX

 
IX

 
(V

ii
i 

pa
ra

 
56

) 
S

t4
te

_
t s

Ito
tD

ing
 di

sp
os

al
 0

/ s
_

 "
,"

 o
f t

ls
m

ag
ed

 fo
od

gT
G

in
sd

is
du

J,
.,.

d 
by

 ce
rt

ai
n 

sll
l4

1M
rs

 
D

at
e 

o
f a

rr
iv

al
 o

f d
am

ag
ed

 f
oo

dg
ra

in
s 

D
at

e 
o

f d
ec

is
io

n 
to

 
D

at
e 

o
f 

ac
tu

al
 

in
 th

e 
go

dO
W

D
S 

(G
.M

.I
 &

 I
I)

 
di

sp
os

e 
th

em
 o

f 
di

sp
os

al
 

N
ID

Ie
 o

f 
th

e 
st

ea
m

er
 

&
 

be
rt

h 
da

te
 

I.
 

W
an

g 
G

ov
er

no
r 

8-
1-

59
 

D
at

e 
o

f 
ar

ri
va

l 
C

om
m

od
it

y 
in

 
th

e 
go

do
w

ns
 

17
-1

-5
9 

W
he

at
 

N
o.

 
ba

gs
 

12
8 7

 

o
f 

W
e
ip

t 
T

en
d

er
 N

o.
 &

 D
at

e 
in

 
M

ds
. 

29
53

 3
2 

I2
 

7/
3/

S9
/E

1 
da

te
d 

10
-1

0-
59

 

~
 

o
f 

N
o.

 
o

f 
de

li
ve

ry
 

ba
gs

 

12
-1

-6
0 

12
87

 

W
ei

ah
t 

R
at

e 
pe

r 
B

.M
eS

·a
m

es
 

R
I.

 u
P

. 
51

8 
19

 1
4 

0
·6

2
 

2 
A

fri
ca

n 
K

in
g

 
1

9
-1

-5
9 

27
/2

8-
1-

59
 

W
he

at
 

S6
20

 
11

48
3 

27
 

8 
7/

1
/ 5

9/
B

I 
da

te
d 

20
-3

-5
9 

Ju
ne

 
55

21
 
1 

67
33

 0
0

 0
0

 
o

·,
p

 
Ju

ly
 6

0 

3.
 

W
. 

Im
po

rt
er

s 
13

-S
-5

9 

4 
W

. 
E

K
pl

or
er

 
1

-3
-'

9
 

2
8
-
5
-
~
 

W
he

at
 

11
-3

-5
9 

W
he

at
 

11
2 

21
49

 3
8 

0 
11

3(
1)

/5
9-

B
I 

da
te

d 
11

-5
-6

0 

2S
74

 
S6

01
 2

.t
 

0 
7/

3/
B

t 
da

te
d 

l
o
-
l
~
5
9
 

7/
1/

59
 

B
.I

. 
da

te
d 

20
-3

-5
9 

7/
21

59
 

B
.I

. 
da

te
d 

14
""

H
9 

7
Il

1
B

/B
I 

da
te

d 
10

.1
00

59
 

16
-5

-6
0 

21
-1

2-
59

 

Ju
ne

 S
9 

5-
1-

59
 

22
-4

-5
9 

28
-1

2-
59

 

9
9

 
)-

(
~
J
 

I
I
I
 

21
15

 I
I
 0

 
(0

01
 

(I
.U

.)
 

I 
(E

m
p

ti
es

) 
21

 
3

3
)4

 
0 

2
'5

1
 

(P
P)

 

(
~
 

35
07

27
 

1 
1"

31
 

29
 

(C
.p

) 
6

5
3

6
 u

 
5·

SO
 

16
5 

(1
O

U
D

d)
 

28
9 

1
7

0
 

1 4
.0

0
 

8 
(M

an
u

re
) 

25
5 

(E
m

pt
ie

s)
 

45
 

7 
8 

0
'6

2
 

2' .i
 , 



,.. 

APPBNiDIK X 

(Vidl para 66) 

Slall".~nl JhbtDing C".tNJ atld capacit,y f" construction of S'twagt 
Goddrmu 

('000 tons) 

State and Centre Design Capacity 

2 3 

---------------,----------
ANDH~ PRADESH-(J S6' 9)-

Bobbili C 2,'0 

Visakhapatn4lm C 18'0 

do, I CIT 10'0 

do II&IV MS 20'0 

do III S 20'0 

Hyderabad I C 19'5 
do, II, III 8r: IV CTT .. 33'S 

Vijayawada CIT 9·8 
TadepaUigudem CIT 9' 1 
Thimmencharla C 5'0 

do. MS 5'0 
': heemavaram CIT ,') 

ASSAM(67'O)-

Hejai P S·o 
Gauhati I & II C 20'0 

do. III CTT 10'0 

Tinsukia C 5'0 
lorhat . C 10'0 

Dibrugarh CWT S'o 
Badarpur CWT S'o 
Shill<>ng CWT J' 5 
Dimapur CWT 0'5 

Rangia CWT S'O --- ---
63 

' :I.:~ J,',;. 



1 2 3 

.. _------
Bl'HAR-(30S' 7)-

Mokameh (I) C 24'0 
do, II MS 20'0 
do. III F 30'0 

Jainagar C 3'0 
Saharsa I, II & III CTI II'2 

Dhanbad I ., CR S'O 
do, II MS 5'0 

Patna I CR 17'S 
do, II MS 27'S 
do, III F 30 '0 

Samastipur I & II C 30 '0 
do, III F 20'0 

Jamshedpur , CPT 10'0 
Gaya I, CR 10'0 

do. II MS 10'0 
do, III F 30'0 

Katihar CTT 10'0 
Muzaffarpur CWT 7'S 
Darbhang8 . CWT 5'0 

<iUJ~RAT-(IIO'O)-

Ahmedabad I CR ]0'0 
do, II & III MS 20'0 
do, IV F 20'0 

Baroda • • • • • • • CR 10'0 
KamUa S so'o 

MAHARASHTRA-(768' 2)-

Bombay C 75'0 
do. MS so·o 
do, S 5°'0 

Manmad I to III C Jl8'7 
do. IV CTI 32'0 
do. V, CPT&F 99'0 
do, VI F 51 '0 

Borivilli I & II SH 8S'0 
do. III F 14°'0 



'5 ----
I 3 

Borivilli MS 7'5 
NagJ!ur I CR 20'0 

do, II MS 10'0 

Poona , F 2)'0 
CR 10'0 

KHRALA (111'7) 

Cochin 'B' P 32 '0 

Cochin 'A' , C 12'0 

Kozhikode P IJ '0 
do, C JO'O 

do, MS 7'0 

Alleppey C 7'9 

Quillon C 10'5 
do, MS 1'3 

Trivandrum , CIT 20'0 

MADHYA PRADBSH-(S6'o) 

Bhopal, CR 10'0 

do, MS JO'O 

Raipur C 10'0 

Bilaspur C 10'0 

Raigarh CIT 10'0 

Jagdalpur CIT 1'0 

Dhamtari CWT S'O 

~ADRAS--(l04'l) • 

Avadi , P 18'0 

do, C 86'2 

do, MS 5'0 
Coimbatore C 24'9 

Madras S 50 '0 
Madras City, CPT 20'0 

MTSORE--(22' 5)-

Bangalore {C 20'0 

do, MS 2'5 



66 

I 2 3 

- ._-_._----
ORISSA-(25' 0)-

Khurda Road crr 10'0.. 

Balasore CIT 5'0.. 
Bhuvaneshwar MS S'O 
Rourkela MS 5'0, 

PUNJAB-(2C' 0.)-

Karnal MS 5'0, 
Amritsar err 5'0. 

Ferozepur CIT 5'0.· 

Gurdaspur CWT 5'0,., 

~JASTHAN-(64'Q)-

Jodhpur C n's· 
do, MS 3'0.· 

Ajmer. C 10.'0.. 

do. MS 5'0. .. 

Jaipur , C 10'0.. 

do. MS 7'0., 

Udaipur C S'c 
do. MS I' 5 

Bikaner C S'c. 
do, MS 5'0. 

UUAR PRADESH -(477" 1)-

Hapur , S 10.'0., 

do. I • C Il'O 

do, II C&CR 21'0.. 

do, P 1'0. 

do. F 5'2 
Harduaganj C 20'0.. 

do. MS 30.'0. 

K.anpur I C 25'() 

do. II CTT 25'0. 
I 

do, III F 75'0. 

Amusi, MS 30.'0.· 

do, F 20.'0.. 

Gorakhpur CR 20.'0. 



67 

------
2 3 

Varanasi I CR 20'0 

do. II F 30 '0 

Agra I . CR 20'0 

do. II MS 8'9 

A llahabad I . CTT 20'0 

do. II F 20'0 

Lucknow CTT 10'0 

Mau MS 10'0 

Jhansi . F 10'0 

Bareilly CWT 10'0 

Jaunpur CWT S'O 
Buti CWT S'O 
Sitapur CWT S'O 

WUT :8i!NGAL-{659'0}-

Jinjirapool I . C 32 '0 
do. II SH 28'0 

do. III CIT 34'0 
do. F 3°'0 

K.P. Docks . S 27'0 
Kalyani I CIT 32'0 

do. II F 100'0 

do. III S 100'0 
Cossipore S 50 '0 

do. C 11' 3 
Ho\\rah I CTT 20'0 

do. II MS ·10'0 
do. F 40 '0 

Bhadreswar , CTT 25'0 
Union Jute Mill CTT 18'7 
Asansol I , CR 20'0 

do. II F 30'0 

Siliguri I C 3°'0 
do. II F 20'0 

Dm.HI-{I20· O}-

Subzimandi . C 19'0 
do, MS 3'0 



1 

West Patel Nagar . 
C.T.O. 

do 

MANJPUR-{S' 0)-

Imphal 

TJuPURA-(14' o)~ 

Agarta1a 
Interior Centres 

C. 
MS 
SH. 
'IT 
WT 
R. 
PT 
P 
S 
F 

68 

2. 

SH&MS 
C 
MS 

P 

P 
P 

TOT~L 

ABBRBVIATIONS USED 

Conventional 
Modified specificatiom 
Shell type 
Tubular trusses 
Wooden trusses 
Reiser's design of trusses 
Precast concrete trusses 
Prefabricated godowns 
Silo 
Flat 

3 

65'S 
3°'0 
2.'5 

5'0 

7'0 
7'0 

3,186·2. 
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APPENDIX XU 

(Vide para 78) 

Summary of conclusions of the Subsidiary Food Production 
Committee (1950) 

1. That it is feasible to effect substantial reduction in the con
sumption of cereals in the country by the large-scale production and 
ultilization of subsidiary foods like bananas, sweet potatoes, tapioca 
and groundnut flour· 

2. That these foods are nutritious and. their introduction in the' 
diet would be beneficial specially as groundnut flour will make up. 
to a great extent the protein deficiency in the normal Indian diet. 

3. That the production of required quantities can be achieved 
without undue pressure on the resources of the country and at a 
cost which is a fraction of the amount now being spent on the food 
subsidies alone. Due to the .very high yielding quality of the root 
crops and bananas their increased cultivation will strengthen the 
general economy of the country by making a larger net quantity 
of food available from less land and labour. 

4. That subsidiary crops should be grown in and near urban areas. 
throughout the country for direct consumption in the fresh form. 
That in addition to the above, processing of the surplus crop of 
sweet potatoes and tapioca should be undertaken by sun-drying 
under village conditions. 

5. That to effect appreciable and measurable saving of cereals in 
addition to publicity and propaganda, the provision of facilities for 
cultivation, improvement and reduction of cost of transport, steps 
should be taken to introduce the subsidiary foods both in the fresh 
and the processed forms into the everyday diet of the people through 
the rationing system in the counm-y. These foods should be priced 
cheaply and incorporated in the ration in replacement of specified 
quantities of one or more cereals which constitute . the present 
ration in urban areas. It should be within the dt!.0n of the Ration 
Card holder to take a prescribed ration of subsi' Y foods in place 
of a corresponding quantity of any of the cereals within the ration 
which he wishes to replaee. It should correspondingly be left open 
to the Government also from time to time to issue the subsidiary 
food rations in place 01. cereals indicated by the consumers when 
such cereals are not available in adequate quantities with th. 
Government. 

6. The policy should be adopted far the country as a whole on 
the principle that fresh subsidiary foods will be consumed in the 
areas where they are grown and processed foods will be dealt with 
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on the same basis as foodgrains for the purpose of procurement and
distribution under the control of the Government of India's Basic 
Plan. 

7- That production should be taken up on the basis of guaranteed 
price and. purchase of the crop with or without subsidy to the-culti
vator to meet the requirements of the country according to the prin
ciples of introduction in the ration as stated above. The utilization 
of the foods should be the responsibility of the Departments of Food 
or Civil Supplies of the State Governments in the same way as 
foodgrains, the allocations as between deficit and surplus areas
being made under the control of the Ministry of Food. 

8. That the production schemes should be closely co-ordinated at 
all levels with Grow More Food schemes and the Commissioner for 
Food Production should be invited to join the Subsidiary Food 
Production Committee. The scope of the activities of the Subsidiary 
Food Ptroduction Committee should be extended to cover all the 
activities in connection with the production and utilisation of sub
sidiary foods according to the targets fixed by the Government and 
the Committee should be provided with the necessary technical 
and other staft to imlement the Governments policy. 



APPENDIXXm 

~ummary of Recommendations/Conclusions contained in the Report 
----------------------------------------

S1. 
No. 

I 

I 

3 

Reference 
to Para No. 

in the 
Report 

2 

6 

Summary of recommendations/conclusions 

3 

, • ": ' () . ' .J:.! 

The Committee fail to seethe need for papers to pass 
through four to five supervisory officers in the Sec
retariat of the Department of Food. '\ They apprehend 
that /a set-up providing for too many supervisory 
levels lends itself to delay in disposal and even evasion 
of responsibilities at lower levels rather than making 
for efficient functioning. The Committee suggest 
that ,the number of supervisory levels may be reduced 
and that level jumping may also be resorted to in 
greater measure.' In particular, there appears to be 
little justification for Section Officers in the scale of 
Rs. 3SC>-900 submitting files through the Assistant 
Directors in the scale of Rs. 4C>0-950. If it is' consi
dered desirable to have the Assistant Directors in the 
headquarters of the Departmerit so as to enable them 
to gain secretariat experience, sections could well be 
placed directly under their charge. 

S The Committee suggest that in view of the 

9 

reduction in the internal procurement work, Go
vernment may examine the need for the existence of 
two separate posts 'Viz. Director (Procurement) and 
Under Secretary (Procurement) and other staff for 
handling procurement work in the Secretariat of the 
Department and effect economy. 

Considering that the number of staff, whose administra
tion work has to be dealt with at the Secretariat level 
is not very large, the Committee feel that there is not 
adequate justification for employing five Under 
Secretaries for this work. They would, therefore, 
suggest that the Department may examine this matter 
at an early date with a view to effect economy. 
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5 

6 

7 

8 

9 

73 

2 3 

10 The Committee would urge the Depanment to examine 

II 

16 

17 

21 

22 

the strength of Class IV staff in the light of the re
commendation made in para 24 of their 76th Report 
to the effect that the strength of such staff may 
be reduced by adjustment on the basis of I daftri and 
J peon for two sections to begin with. 

As the Department of Food was last reviewed by the 
Special Reorganisation Unit in 1952, the Committee 
consider that it is time to have another review carried 
OUt early, particularly in the context of the decision to 
place the Department on a permanent footing. 

The Committee are surprised to find that out of 85 I 
watchmen and 122 stitchers in the office of the Re
gional Director (Food), Western Region, Bombay, 88 
many as 351 and 53 respectively were recruited 
when they had exceeded the normal age limit 
for entry into Government service. The Com
mittee were informed by the Ministry that prior 
to 1957, the Department of Food functioned as a 
temporary depanment and it had not prescribed 
rules for recruittnent to the various categories of 
posts. Further, there was no definite bar to the 
appointment of persons who were above 25 years of 
age so long as the Department of Food was a purely 
temporary department. The Committee are of the 
view that it should have been possible to frame the 
rules for recruitment earlier so as to afford necessary 
guidance in the matter to the subordinate appointing 
authorities. 

The Committee desire to lay special emphasis on the 
paramount need for placing the subject of Food & 
Agriculture in the hands of the more experienced 
and competent of the Ministers in the States and the 
need for the Centre to assure itself of the fullest 
coordination at State levels. 

The Committee feel that the problem of achieving self
sufficiency in foodgrains is not incapable of solution, 
for India has potentially rich physical resources to 
which must be added her human ingenuity and 
effort. 

The Committet' feel that the problem of family planning 
no less than that of food production should constitute 
a key. programme for the Third and subsequent Five 
Year Plans. 
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It is obvious that all efforts to achieve self-sufficiency 
in foodgrains have essentially to be relatted to the 
consumption requirements and therefore the neces
sity for compilation of such data cannot be over
emphasised. 

. The Committee are not unaware of the difficdlties in 
the way of arriving at generalisations from any en
quiry into the cost of production of foodgrains in 
the different parts of the country but yet they feel 
that the demand for such an enquiry which is insis
tent may yield very useful and interesting data for 
assessing the cost of production in the different areas 
fairly approximately on which to base the prices. 

The Committee suggest that Government may expedite 
decision on the question of setting up the Agricultural 
Commodities Advisory Committee and the Fanners ' 
Advisory Panel. 

The Committee suggest that Government may arrange 
to have a study made in respect of wheat and other 
foodgrains so as to assess what fraction of a rupee 
charged to the consmner goes to the producer and the 
various intermediaries. Such a study would provide 
useful and interesting material for determining the 
fair price of foodgreins. 

The Committee consider that it might be worthwhile 
evolving a scheme for giving incentives to the cultiva
tor for stepping up production of foodgrains. 

In this context, the Committee would like to refer to 
the following observations made in the Report on 
"India's Food Crisis & Steps to meet it by the Agri
cultural Production Team sponsored by the Ford 
Foundation :-

"As a beginning, we suggest that minimum price 
be established only for rice and wheat ..... . 
The floor price should be announced to cul
tivator before sowing time and remain in 
effect for one full year." 

It is obvious that if the floor price of foodgrains is meant 
to provide an incentive for inCI'C'aSing food production, 
the announcement should be made sufficiently befo~ 
the sowing season. ---_ .. __ ._ ... _------
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The Conunittee suggest that Government may explore 
ways and means of reducing the loss incurred in 
trading operations prticularly on the indigenously 
procured rice. 

In the Committee's view, if trading in foodgrains is 
taken up by a State it ought not in any case be used 
as a means of making profit. 

The Committee consider that it would be desirable for 
the Central Government to keep themselves informed 
of the results of state tradina. 

It is obvious that licensing by itself is of little value 
unless the conditions of licence are enforced. The 
importance of checking and analysing the returns of 
stocks which are submitted by wholesalers and millers 
to the respective State Governments cannot be 
over-emphasised. 

The Committee are of theviewthat cooperative societies/ 
gram panchayats, wherever they are efficient, should 
be given preference for running fair price shops. 
They suggest that the Government of India may com
mend this principle to the State Governments. 

The Committee suggest that the number of Fair Price 
Shops Inspectors employed under the Regional 
Directors (Food) may be reduced further, in accor
dance with the d('cision of the Government taken 
in April 1959 that the inspection carried out by the 
Regional Directors should be in the nature of test 
inspection. 

The Conunittee suggest that the Government of India 
may (.:onsider the desirability of laying down guiding 
principles for determining the retail pria's of 
foodgrains supplied to the State Governments. III 
this context the Committee would like to draw 
attention to the Sugar Price Control Order (G.S.R. 
SOl lEss. Com. dated the 23rd April, 1960) which 
lays down the margin for fixation by District Magis
trates of retail price of sugar supplied to authorised 
dealers from sugar factories in controlled areas. The 
Committee feel that if ID8rgins are similarly laid
down for fixation of retail prices of foodgrains ex
fair price shops, it would obviate the chance of any 
one. making undue profits out of stocks supplied by 
the Central Govctrnment. 
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The Committee suggest that Goverrunent may ensure 
that the price lists of articles with sealed samples 
are duly displayed by fair price shops. 

The Committee suggest that the desirability of carrying 
out tests on landing of imported foodgrains in 
India to make sure that the nutritional value is 
intact and has not been adversely affected either by 
long storage in exporting countries or in transit 
may be examined. 

The Committee suggest that an analytical study may 
be made of the common defects and shortcomings 
which are noticed in the imported foodgrains with 
a view to revising the specifications and there"Y 
ensuring that such defective fo odgrains do not find 
their way into India. 

The Committee are surprised to find that it takes a total 
period of 2 to 3 months after the unloading of food
grains from steamer to complete inspection of its qua
lity co-ordinate the results and to arrive at necessary 
decision... There is consequential delay in lodpng of 
claims as also in the disposal of damaged foodgrains. 
The Committee suggest that Government may take 
immediate steps to expedite the process of inspection. 

It is obvious that the delay in reaching decision about 
the disposal of damaged foodgrains is apt to result in 
their further deterioration and consequent depression 
in price. The Committee consider it unfortunate 
that long delays should have been allowed to occur 
in the disposal of damaged foodgrains in the cases 
referred to in paragraph 56. The Committee 
recommend that if the system of rate running 
contractors which is being introduced by the Depart
ment at BC\mbay, is found to be successful, it may 
be extended to other places. 

The Committee consider that as the percentage of 
foodgrains imported in Indian vessels as compared 
to the total quantit} of imported foodgrains is very 
small, it is imperative that determined efforts are 
made to increase the Indian tonnage and ensure that 
greater use is made of the Indian vessels for importing 
foodgrains. 

The Committee hope that the Government would 
continue to make increasing use of tankers so as to 
economise in freight expenditure. 
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The Committee are constrained to note that clahna to 
the extent of Rs. 21.03 1akhs were outstanding 
against the shippers on 31st December 1960 on 
account of foodgrains damaged during sea journey or 
received short during the last four years and that 
some of these claims were as old as four years. The 
Committee would urge Government to take energetic 
steps to have the claims settled satisfactorily within 
the shortest possible time. 

The Committee would suggest that effective measures 
may b~ taken to improve the movement of foodgrains 
from Vizagapatnam. .. 

There is need for saving extra expenditure incurred 
in transporting and loading foodgrains from 
rail-heads instead of despatching them direct &om 
docks. In this connection, the Committee sWest 
that where the despatch of the entire cargo offOod.i. 
grains to outstations direct from the docks is not 
possible and part of it has to be sent from other 
rail-heads, it may be ensured that is not routed 
through the local godowns unless absolutely neces
sary, since it involves additional expenditure. 

There has to be intimate co-relationship between the 
quantum of foodgrains required for buffer stock, 
the need for its disposition in various parts of the 
country and the storage accommodation required for 
this purpose. In this context, the Committee would 
like to refer to the following observations of the 
Foodgrains Enquiry Committee (1957) ;-

"Reserve stocks .... should be maintained at certain 
special points. In our view, these poi~ in 
order of preference should be (a) ports • •. ··1Uld 
metropolitan areas, (b) chronically deficit are.. 
( c) areas generally affected by floods and 
drought and (d) important centres from the 
point of view of transport." 

The Committee hope that all such points will be taken 
into account by the Government in deciding its 
storage programme. 

The Committee note that there has been no increase 
in Government-owned capacity for foodgrains in 
Calcutta and Bombay in 1959-60 as compared to 
1956-57. A8 these ports handle a large volume of 
imports of foodgrains, the Committee feel that Govern
ment should have taken suitable steps to increase 
the capacity during that period. 
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The Committee recommend that the long term require
ments should be fully taken into account in deter
mining the size and nature of storage/handling facili
ties to be provided in the silos. The Committee 
further suggest that the desirability of making 
provision for equipping the silo-cum-elevators with 
permanent "built-in" temperature indicating appara
tus for facilitating supervision of grain storage may 
also be examined. 

The Committee suggest that Government may consider 
the possibility of raising the stacks, wherever 
possible, to 20 bags as is stated to be the practice in 
sugar factories. Further, the standard fixed 
in respect of height of government godowns may be 
reviewed giving due consideration to all the relevant 
factors, such as additional cost, storage accommoda
tion, arrangements required for stacking etc. 

The Committee recommend that Gcvemment may 
take necessary steps to ensure that there is no slack
ness in the maintenance of stack cards at storage 
godowns. 

The Committee consider that foodgrains storage 
godowns should be subjected to strict sanitation laws 
and inspections and suggest that suitable instruc
tions should issue in the matter. 

The Committee consider that it "'ould be useful if 
a brief mention of the programme of work of the 
Grain Storage Research and Training Centre, 
Hapur and the progress made by it during the year 
is made in the Annual Report of the Ministry of 
Food and Agriculture-Department of Food. 

The Committee consider that it might be useful if 
a short course on methods of preservation of food
grains is introduced in agricultural colleges and 
included in the syllabus for agricultural graduates. 
They suggest that the feasibility of this proposal 
may be examined. 

The Committee are constrained to observe tht sufficient 
interest has not been shown in the past in dealing 
with the matter relating to the production and con
sumplion of subsi<UaJ'}' foods in India. The im
portance of taking effective measures for encouraging 
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the production and consumption of subsidiary foods 
to the maximum possible extent cannot be too 
strongly emphasised, considering the heavy imports 
of foodgrains and consequent drain on foreign 
exchange. 

The Committee suggest that Government may take 
necessary steps to see that the two units one each at 
Bombay and Madras which are being set up for 
the production of edible ground-nut flour start 
functioning very early and that simultaneously 
effective publicity is done amongst the consumers 
to encourage consumption of such subsidiary foods. 

82 The Committee feel that it would be desirable for the 

86 

Scientific Food Advisory Panel to meet more often 
than at present to make recommendations tn· and 
review the progress made regan:J,iQg the production, 
conservation and effective utilisi:'itin of subsidiary 
fCKXis. . 

The Committee consider that effective measures are 
necessary to curb the tendency for consumption of 
cereals by education and publicity so that the imbalan
ce in diet is lessened. They note with regret that 
no serious efforts have been made so far to effect 
this desirable and imperative reform. It almost looks 
as though there is a feeling of resignation that the 
task is too big to be undertaken. 

The Committee suggest that Government may consider 
the desirability of carryin~ OUt further detailed 
experiments on the suitabihty of the use of rubber 
cones in the rice mills in India for shelling the 
ditf'erent varieties grown in the different areas'and 
publicise the results for the information of all con
cerned. 

The Committee would like to draw attention to their 
recommendation in para 59 of their 83rd Report on 
the adoption of the tecf&nique developed. in the 
Central Food Techn010gical Research Institute, 
Mysore for parboiling of paddy and sugge'lt that the 
adoption of the new technique throughout the 
country might be given high priority. 

The Committee suggest that the Government of 
India may issue necessary instructions regarding 
the refund of the Central Sales Tax which wall 

----------------------------------------------------
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recovered by the State Government from the Andhra 
Pradesh Rice Millers for the rice acquired from 
them, and in respect of which an assurance was 
understood to have been given by the Government 
of India that the burden of the tax would be borne 
by them. 

The Committee, while appreciating the aid that is 
being given by voluntary agencies ofU .. S.A. and the 
need for providing certain concessions by way of 
exemptions from duty etc. to the aid goods, are also 
anxious that any doubts which may be in the minds 
of the people regarding the uses they are putto should 
be removed. It is for this reason that the Committee 
would recommend that the revision of the Indo-U.S. 
Agreement of 9th July 1951 regarding reliefsupplies 
should not be delayed. 



APPBND1X XIV 

Analysis of Reecommmdations contained in the report 

I. CLASSIPICATION OF RBcoMMBNDATIONS 

A. Recommendations for improving organisation and working 

S. Nos. I, S, 6, 7, 9, 10, II 12, 13, 14, 16. 17. 18, 19, 21. 
22, 23, 24, 25, 26, 27, 28, 29, 30, 32. 33. 34, 35. 36, 
37,38,39,40.41,42,43,44,45,46 and 47 . -40 

B. Recommendation for effecting economic 

S. Nos. 2, 3, 4, IS, 20 and 31 

C. Miscellaneous 

-6 

S.No. 8 -I 

II. ANALYSIS OP THB MORB IMPORTANT RBCOMMBNDATIONS DIRBCTBD 
TOWARDS BCONOMY 

S1. 
No. 

I 

I 

2 

No. as per 
summary 
ofrecom

mendation 

2 

2 

3 

Particulars 

3 

In view of the reduction in the internal procurement 
work, Government may examine the need for the 
existence of two separate posts N. Director (Pr0-
curement) and Under Secretary (procurement) and 
other staff for handling procurement work in the 
Secretariat of the Department and effect economy. 

There is not adequate justification for employing S 
Under Secretaries for administration work. 1'Iie 
Department may examine this matter at an early 
date with a view to effect economy. 

11 
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3 4 

4 IS 

5 20 

6 

2 

------------------ ._---
3 

The strength of Class IV staff may be reduced on the 
basis of·1 daftriandI peonfor;two aeadonsto begin 
with. 

Government may explore WlMI and means of reducing 
the 10&8 incurred in tradiDs . qperationa ,pertaining 
to f~s particularly on the indigenously pro
cured Me. 

'The Fair Price Shop I~ors emJ)1Dy.cd UDder the 
Regional 't>irectors (Food) may be -reduced fur-
ther. 

There is need for saving extra expendiwre incurred 
in transporting andloadi~ foodgrains from rail-
heads instead of despatch 109 them direct from 
docks. 

, 
GIPND-LS I-a21 (AU) LS-3O-3-61-I2S0. 
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